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MINISTRY OF SHIPPING & TRANSPORT
(Shipping Wing)
NOTIFICATION
New Delhi, the 30th December, 1982
(Merchant Shipping)

G.S.R. T74(E).—In fexercise of the powers conferred by
section 87 read with the ‘sub-section (3) of section 78 and sectio

83 of the Merchant Shipping Act, 1958 (44 of 1958), the Centraf QUAJ
Government hereby makes the following rules, namely:—
PART 1—PRELIMINARY 5. Dre
it the exan
1. Short Title and commencement—(1) These rules may b@Grade TI-
called the Merchant Shipping (Examination of Dredge Drivety
and Dredge Engineers) Rules, 1982.- 1 @ iih
. 3
(2) They shall come into force on the date of their publica-
tion in the official Gazette. i (b)sh
{ ne
3. Definitions—(1) In these rules, unless the context cnl:uf:rjs ]
wise requires— (i) sa
£ m
(a) ‘Act’ means the Merchant Shipping Act, 1958 (44 of tr.
1958); m
(b) “Appendix means an appendix to these rules. fo
T
(c) ‘Approved’ means approved by the Chief Examiner; & ;:
(d) ‘Dredger® means 2 self-propelled floating craft --vf_' Ll
for hydraulic dredging operations; th
: th
(e) “Examination” means the examination for the granis P
of certificates of co'npetency as “Dredge Drivers™ ané d
“Dredge Engincers’. i
(f) **Examinér” and ‘Chief Examiner’ mean the respectives (i) S
persons specified in Appendix ‘A’; fr
st

(g) ‘motor dredger’ means a dredger, propulsion powel
of which is provided by internal combustion engines; ;".7
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. . :
‘steam dredger” means a d‘redget,- propulsion power
(h)whgch is provided by reciprocating steam engines or
steam turbines in conjunction with boilers.

@ Words and expressions used in these rules but not defined
all have the meanings respectively assigned to them in the Act.

3. Grades of Examinations : (1) Examinations shall be
1d in accordance with provisions of these rules for the grant
f certificates of competency in the following four grades
: e!y.—

: (a) Dredge Driver . Grade II; ;
(b) Dredge Driver Grade I;
(c) Dredge Engineer Grade II; and
B (d) Dredge Engineer Grade L.

(2) For each grade of Dredge Drivers and Dredge Engineers,
rtificates of competency may be granted as follows, namely:—

T
(i) Motor Certificate, entitling the holder thereof to serve
in the respective grade on board any motor dredger;
(ii) Steam Certificate, entitling the holder thereof to serve
P in the respective grade on board any steam dredger;
" faei| and

(iii) Combined Motor and Steam Certificate, entitling the
holder thereof to serve in the respective grade on board
any motor dredger or a steam dredger.

4. Endorsement of Certificates:—Any person holding as

dge Driver Grade II, Dredge Driver Grade I, Motor Certi-

cate or steam certificate, Dredge Engineer Grade II or Dredge

ngineer Grade I, for Motor or Steam may, after serving for the

rescribed period specified in these rules in the type of dredger for
hich he does not hold a certificate appear of endorsement

amination and any person passing such endorsement exami-

ation may be granted a combined motor and steam certificate

pr the respective grade,

PART 1I

QUALIFICATIONS FOR VARIOUS GRADE OF
CERTIFICATES OF COMPETENCY

5. Dredge Driver Grade -11.—(1) Every candidate appearing
t the examination for certificate of Competency as Dredge Driver
s may ‘:ilade —
¢ Drivi
(a) shall not be less than twenty years of age; on the date
fixed for the examination and
publica- : S
(b) shall possess any one of the following qualifications
namely:—

it other- = 3 : g
(i) satisfactory service for a period of not less than eighteen

months as apprentice or fitter on work suitable for the
training of a Dredge Driver or in the manufacture or
maintenance or both of dredging Driver machinery
followed by service for not less than three years in the
engine department of any type of self-propeiled vessel
having propulsion power of 250 KW and above, of which
Qquipped: not less than one year as service has been performed in

: the capacity of a watchkeeping greaser or equivalent in
the engine room or pump room ef a dredger having pro-
pulsion power of 375 KW and above, during which dre-

e

s dger was engaged in dredging operations for not less
than 240 days: and
specti (i) Satisfactory service for a period of not less than

five years in the engine department of any type of
self propelled  vessel having  propukion power of
250KW and above, and of which not less than one year’s
service has been performed in the capacity of a watch-

keeping greaser or equivalent in the engine or
pump room of a dredger having propulsion power
of 375 KW and above during which period the
dredger was engaged in dredging operations for
not less than 240 days; and

(iii) Certificate of competency as Second Class Engine
Driver granted under the Inland Vessels Act, 1917
(1 of 1917)/or equivalent certificate granted under
the various Harbour Craft Rules made under the
Indian Ports Act, 1908 (15 of 1908) where the
examination is considered by an Engineer and Ship
Surveyor of the Mercantile Marine Department,
followed by satisfactory Service for a period of not
less than one year in the capacity of a watch-
keeping greaser or equivalent in the engine room
or pump room of a dredger having propulsion

power of 375 KW and above during which period -

the dredger was engaged in dredging operations for
not less than 240 days. .

(2) Any person holding a Certificate of Competency as
dredge Driver Grade II, Motor or steam, may, after performing
six months service in keeping regular watch in the engine room
or pump room of dredger having propulsion power of not less
than 375 KW, being a dredger of the type for which he does not
hold the certificate during which period the dredger was engaged
in dredging operatioris for not less than 120 days, appear at the
endorsement examination.

6. Dredge Driver Grade-I—(1) Every candidate appearing
at the examination for certificate of competency as Dredge
Driver Grade I—

(a) shall not be less than twenty years of age on the date
fixed for the examination; and

(b) shall possess any one of the folldm'ng qualifications
namely:—

(i) Certificate of Competency as Dredge Driver Grade
I followed by satisfactory service for 2 period of
not less than two years in the engine department
on any type of self propelled vessel having propul-
sion power of 250 KW and above, of which not les
than one year service has been performed in keeping
regular watch in the engine room or pump room of
a dredger having propulsion power 375 KW and
above during which period the dredger was enga-
ged in dredging operatious for not less than 240
days; and

(i) Educational qualification equivalent secondary
school leaving Certificate at Xth level followed
by satisfactory service for a period of not less than
two years as an apprentice or a fitter on work
suitable for the training of a Dredge Driver or in
the manufacture of dredging machinery further
supplemented by service for a period of not less
than three years in the engine department of any
type of self propelled power of 250 KW and above,
of which not less than one year service has been
performed in the capacity of watch-keeping kee-
ping watch as a greaser or equivalent in the engine
room or pump room of dredger having propulsion
power of 375 KW and above, during which period
the dredger was engaged in dredging operations for
not less than 240 days; or

(iii) Certificate of Competency as First Class Engine
Driver granted under the Inland Vessels Act, 1917
(1 of 1917) or an equivalent certificate granted uncer
the various Harbour Craft Rules made under the

1

b
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Indian Ports Act, 1908 (15 of 1908) where the exa-
mination is conducted by an Engineer and Ship
. Surveyor of the Mercantile Marine Department,
| followed by not less than one year's service in
keeping regular watch in the engine room or pump
room of a dredger having propulsion power of 375
KW and above, during which period the dredger
was engaged in dredging operations for not less
than 240 days; or

(iv) Certificate of Competency as Engine Driver of
sea-going ship following by not less than six months
«service in keeping regular watch in the engine room
or pump room of a dredger having propulsion
power of 375 KW and above, during which period
the dredger was engaged in dredging operations for

not less than 120 days; or

(v) Diploma in Mechanical Engineering granted by a
Board of Technica! Tducation cf a state in India
followed by not less than two years service in the
engine dcpartment on any type of self-propelled
vessel having propulsion power of 250 KW and
above, of which not less than on2 year’s service
has been performed in keeping regular watch in
the engin: room or pump room of a dredger rcom
of a dredzer having propulsion power of 375 KW
and above during which period the dredger was
engaged in dredging operations for not less than
240 days.

(2) Any person lolding a certificate of competency as
Dredge Grade I, Mator or Steam, after performing service
in keeping regular wat:h in the engine room or pump room of a
dredger having propulsion power of not less than 375 KW,
being a dredger of the type for which he docs not hold the
certificate, during wlich period the dredger was engaged in
dredging operations for.not less than 120 days, appear at the
endorsement examinetion. .

(7) Dredge Engine:r Grade II—(1) Every candidate appear-
ing 4t the examination for Certificate of competency as Dradge
Engineer Grade IT—

(a) shall be not less than twenty one years of age; cn the
date fixed for the examination; and

(b) shall possess any one of the following qualifications
namely :—

(i) Pass in Part ‘A’ of the examination for Certificate
of Competency as Sacond Ciass Engineer in the
Merchant Navy held under the Merchant Shipping
(Examinaticn of Engineers in the Merchant Navy)
Rules, 1905 or a degree in Mechanical Engineering
of a recozniscd University or Electrical Engineer-
ing, or Institution in India followed by not less
than two veoars service in the engine department
of any type of self-propelled vessel having propul-
sion power of 750 KW or above, of which not
less than one -year service has been performed in
keeping resular watch in the engine room or pump
room of a dredger having propulsion power of
750 KW and above during which period the dred-
ger was engaged in dredging operations for not
less than 240 days; or '

(ii) Diploma in Mechanical Engineering of a Board
of Technical Educatien of any State in India
followed by satisfactor: service for a period of
not less than one vear as an apprentice enginger
on work suitable for trzining of a dredge Engineer
further supplemented by service for a period of

" not less than three years in the ‘engine depa o)
of any type of seif-propelled vessel having prof
sion power of 750 KW and above, of which

for reasc

(2) Any
redge Engi
g service as
the engine
(iii) Educational qualification equivalent to secondafn Power ©

school leaving certificate at Xth level and Inlagdr which he
Engineer’s Certificate of Competency grantede dredger
under the Inland Vessels Act, 1917 (1 of 191fjan 120 da
or an equivalent certificate granted under th »
various Harbour craft rules made under the India§ - Qualil
Ports Act, 1968 (15 of 1908) where the examinatiof'! 10¢1USiV
is conducted by an Engineer and ship surveya
of the Mercantile Marine Department followefo!°" Prope
by mnot less than one year’s service on keeping rd Srrtiicake
gular watch in the engine room or pump room of] ——
dredger having propulsion power of 750 KW an
above during which the period the dredger wa
engaged in dredging operations for not less thai
240 days; or

(iv) Educational qualification equivalent to Secondan
School Leaving Certificate at Xth level and Cert
ficate of Competency as Dredge Driver Grade . 1. n.
followed by not less than three years service in th
engine department of any type of self-propelle his certific
vessel having propulsion power of 750 KW an be on proc
above out of which not less than one year’s servig vice fot i

bas been performed in keeping regular watch i the engine

the engine room or pump room of a dredger havin

.propulsion power of 750 KW and above during

which period the dredger was engaged in dredgin

opertions for not less than 240 days.

750 KW and above during which period the d
ger was engaged in dredging operations for n
less than 240 days; or E

erchant Nz

(2) Any person holding a certificate of competency as Dredg§ (2) Any |
Engineer Grade II, Motor or steam, may, after performinficond Class
service in keeping regular watch in the engine room or pumflerchant Shi
room of a dredger having propulsion power of not less thal vy Rules,
750 KW, being a dredger of the type for which he does.not holite as Dre
the certificate, during which period the dredger was engagefoducing ev
in dredging operations for not less than 120 days, appear of thi not less th
endorsement examination. om or pum
Echinery ane
ich period

not less tl
rupees two

(8) Dredge Enginesr Grade I—(1) Every candida
appearing of the exmaination for certificate of Competency a
Dredge Engincer Grade 1—

(a) shall not be less than twenty three years of age'on th

ey 3 Dt
date fixed for the examinaiion; and (3) Any p

st Class E:
int Shippin
avy) Rules,
(i) Certificate of Compatency as Dredze Enginegite of Com
Grade II followed by not less two years’ servigctive type o
in engine department of any type of self propelleftory service
vessel having propulsion power of 750 KW and abd§ @ watch (st
of which not less than one year’s service has be@®m of a dre
performed in‘the capacity of Engineer-in-charge @@Pulsion po
a watch (shift of duty hours) in the engine room afle dredger wa
pump room of a dredger having propulsion powt days and
of 750 KW and above during which period th ndred only
dredger was engaged in dredging operations
not less than 240 days; and

(b)Y shall possess,—

11. Service
@Y person on
& such service

assessed by

#32 GI32.

(ii) Certificate of proficiency in Fire Fighting
First ' Aid at sea Certificate.



! H-ﬂ_ﬁéa(i)]

AR T T - S

17

Provided that a candidate who does not possess the
" certificate required under Sub-Clause (ii) of clause (o),
permitted to appear for the examination if the examiner is
satisfied that candidate does not possess the said certificate
for reasons beyond his control.

(2) Any person holding a certificate of compeicncy as
redge Engineer Grade I, Motor or steam, may, after perform-
g service as Enginecr-in-charge of a watch (shift of duty hours)
the engine room and pump room >fa dredger having propul-
pn power of not lass than 750 KW, being a dredger of the type
alr which he does not hold the certificate, during which period °

e dredger was engaged in dredging operations, for not less
fpan 120 days, appear at the endorsement examination.,

er the Ingdiag 9 Qualilying service—For the purposes of rules 5 to 8,
: examinatigpth inclusive, qualifying dredger service prescribed in the res-
hip s ofctive rules shall mean service performed on dredgers having
ant followegotor propelling machinery where a candidate seeks to appear
1 keeping rd" gerllﬁcale of competency of Ehe respective grac!e for a !
» foc i ertificate anﬁi an dredgers having steam proi??llmg machinery
150 KW 2ere 2 candidate :‘;ccks to appear for a cert.lhcale of compe-
dredger v of the respaciive grode for a Steam Ceriificate.
ot less tha@ 10. Grant of Dredge Engineers Certificate to Persons hold-
& Certificate of Competency issued Under the Merchant
> St Ripping (Examination of Engineers in the Merchant Navy)

I les, 1963. (1) Any person who holds a Certificate of Com-
and Cert tency as Second Class En

Motor

gineer, Motor or Steam, granted
- G‘:ad der the Merchant Shipping Examination of Engineers in the
TVICE in U oot Navy Rules, 1963, May be eligible for endorsement
?If-propel § his certificate as Dredge Engincer Grade IT of the respective
:r‘[s(: e on producing evidence of having performed satisfactory

Wvice for not less than six months in keeping regular watch
r watch

. ¥ the engine room or pump room of dredger having the parti-_

1?" havt lar type of machinery and propulsion power of 750 KW and

30‘3 durf ove during which period the dredger was engaged in dredging

oo redgl erations for not less than 120 days. For any such endorse-
ent a fee one hundred and fifty only shall be payable.

"as Dredg (2) Any person who holds Certificate of Competency as
performingcond Class Engineer, Motor or Stedm granted under the
1 or pumferchant Shipping Examination of Engineers in the Merchant
less ”. vy Rules, 1963 may be eligible for endorsement of his certi-
s.not hol§ate as Dredge Engineer Grade I of the respective type on
§ engagefoducing evidence of having performed satisfactory service
ear of thir not less than one year in keeping regular watch in the engine
§°M O pump room of a dredger having the particular type of
ichinery and propulsion power of 750 Kw and above, during
ich period the dredger was engaged in dredging operations
not less than 240 days and for any such endorsement a fee
fupees two hundred only shall be pavable.

candidat
etency 3

B (3) ‘Any person whe holds a Ca
st Class Enginesr, Motor or Steam granted under the Mer-
ant Shipping (Examination of Engineers in the Merchant

§Y) Rules. 1963, may pe eligible for endorsement of his Certi-

Enginedg?!¢ of Competency as Dredge Engineer Grade T of the re-

rtificate of Competency a

s’ servictive type on producing evidence of having performed satis-
sropelld 1oty service for not less than six months as Engineer in-charge
nd abgg @ Watch (shift of duty hours) in the engine room and pump
has be@°M of a dredger having

the-particular type of machinery and

harge @°Pulsion power of 750 KW and above during which period
»om ar dredger was €ngaged in dredging operations for not less than
1 powe 0 days ang for any syct

1 endorsement a fee of rupees two

iod tHNdred only shajf pe payable.

ons I1.

Service on Indian in N
Y person on Indian nav
1g am¥ Such service specified i
assessed by the Chief

32 GI/82._3

aval Ships—Service performed by
al ships which meets the requirement
n rules 5 to 8, both inclusive, he may
Examiner and accepted towards quali-

3 3 K
fying service fo
.'Cértiﬁcatos of Competency under these rules:

" Provided that service on board I
be accepted in lieu of servi
dredgers.

ndian naval ships shall not
ce required to be performed on board

PART 111

GENERAL PROVISIONS

12. Testimonials—(1) Every candidate shall produce :—

(i) Testimonials in respect of workshop service duly signed
by the employer(s) or his/their authorised representatives
and such testimonials shall testify as to the conduct and

ability of the candidate and certain detailed particulars of
work and the period for which the candidate was engaged
in different branches of the workshop.

(ii) Testimonials in Fespect of service on merchant ships,
Naval ships or dredgers duly signed by the Chief Engi-
neer of the respective ship and such testimonials shall
testify as to the sovriety, experience, ability and conduct
of the candidate and contain detailed particulars as to
his rank on watch-keeping duties and shall pe counter-
signed by Engineer Superintendent or any other repre-
sentative of the owners of equivalent rank, but not
testimonial shall be deemed as valid unless it is signed by
the Chief Engineer and countersigned by owners
representative as aforesaid.

(2) Testimonials referred to in sub-rule (1) shall be in the
forms specified in Appendix ‘B’ or as near thereto as possible.

13. Verification of Scrvicé—-(|) Any' service claimc_:d to have
been rendered on board a ship or dredger which is not snpported by

documentary evidence may not be accepted for the purpose of
these rules.

(2) Where any service is rendered on a ship or vessel which
does not normally open Articles of Agreement with the crew,

such service should be supported by other equally authentic
evidence.

(3) Whencver there is any doubt as to acceptability of any
service referred to in sub-rules (1) and (2) such case. may be
+ referred to the Chief Examiner who shall decide the same.

14. Eye-sight—Every candidate shall produce a certificate
granted by the Merchatile Marine Department or Port Health
Office certifying that he is not colour blind and he possessed
normal vision with or without glasses, L

15. Physical or Mental Defects—If the Examiner finds that
a candidate is afflicated with deafness or with some other physical
or mental infirmity and is satisfied that the degree of infirmity
is such as to interfere with the proper performance of the can-
didate’s duties, he shall report the case with full particulars to the
Chief Examiner for such action as may be deemed necessary.

16. Calculation of Service—The service of any candidate as
shown in the testimonials shall be reckoned by the calendar
month, that is to say the time included between any given day in
any month and the preceding dav of the following month, both
inclusive. The number of complete months from the commen-
cement of the period, ascertained in this way, should be computed
alter which the number of odd days should be counted. The
day on which the service commences as well as that on which it
terminates should both be included and all odd days added
ta ze'her and reckoned at 30 days to a month, 3

T appearing of the respective examinations for
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AL Examinatlans‘-Appiications—{l)‘ Any candidate who
is eligible for appearing of any examination for Certificate of
Competency in accordance with the provisions of Part II of these
rules may submit his application in the form specified in Appen-
dix ‘C..

(2) Application for examination for certificate of Compe-
tency as dredge Driver Grade 11 or Dredge Driver Grade I may
be addressed to the Mercantile Marine Department, Calcutta
Visakhapatnam, Madras, Tuticorin, Cochin, Marmugao, Bombay,

_ or Jamnagar. Application for examination for Certificate of
Competency as Dredge Engineer. Grade 11 or Dredge Engineer
Grade I may be addressed to the Mercantile Marine Depart-
ment, Calcutta or Vishakapatnam. Every such application shall
be accompanied by supporting documents specified in rule 18

and appropriate fees in accordance with the scale of fees specified

in rule 19.

18. Documents required to accompany applications —

(1) Every application shall be accopanied by the following
documents, as applicable, namely —
(i) Certificate of nationality;
(ii) Certificate of birth;
(iii) Testimonials in respect of service rendered in workshop,
merchant ships/naval ships and dredgers;
(iv) Certificate of Competency, if any held by the applicant;
(v) Certificate of eye-sight;
(vi) First Aid at Sea Certificate;_and
(vii) Certificate of Proficiency in Fire Fighting.

(2) All documents received with the application shall be
returned to the candidate after verifying his eligibility for appea-
ring for the examination for Certificate of Competency mentio-
ned in the application.

(3) Certificate of nationality shall establish that applicant is
a citizen of India and Certificate of birth or certificate of natura
lisation may be accepted as adequate for this purpose.

19. Fees—(1) Every application for appearing for the exa-
mination for the grades specified in column (2) of the Table set
out below shall be accompanied be fees spzcifiad in column (3)
of the said Table.

TABLE
Grade* Examination Fee
(2) : (b)

Dredge Driver Grade II Rs. 100/-
(Motor or Steam)

Dredge Driver Grade 11 Rs. 50/-
(Endorsement)

Dredge Driver Grade 1 Rs. 200/-
(Motcr or Steam)

Dredge Driver Grade [ Rs. 100/~
(Endorsement)

Dredge Engineer Grade 11 Rs. 300/-
(Motor or Steam)

Dredge Engineer Grade Il Rs.  150/-
(Endorsement)

Dredge Engineer Grade | Rs. 400/-
(Motor or Steam)

Dredge Cygincer Grade 1 Rs. 200/-

(Endorsement)

“in the case of applicants aspiring for appearing in examina

(2) A candidate desirous of varifying whether he is e
for appearing at the examination for any particular grade
submit his testimonials and other documents for scrutiny.
office of the Mercantile Marine Department which has
specified as an examination centre for that grade in rule 257
every such enquity shall be accompanied by a fee of Ty
fifty in the csse of applicants aspiring for appearing at exa
tions for Dredge Engineers of any Grade and rupees twert

for Derdge Drivers of any Grade.

i
20. Language—(1) Examination for Dredge Drivers of eithet!
grade shall be conducted in both Hindi and English languages. @ | c
(2) Examinations for Dredge Engineers of cither grade sha i s
be conducted in English only. a Vv
4 B
21. Nature of Examination—(1) Examination for Certificate § i
of Competency and endorsement as Dredge Driver Grade I} 4P
shall consist of vivo voze examination in accordance with the |
syllabus specified in Appendix *D’. i
En

(2) Examination for Certificate of Competency and endorse- § p,
ment as Dredge Driver Grade I shall coasist of viva voce exami- | Ma
nation in accordance with the syllabus specified in Appendix ‘E". | o

(3) Examination for Certificate of Competency and endorse-
ment as Dredge Engineer Grade 11 shall consist .......... of
written papers and viva voce in accordance with syllabus speci-
fied in Appendix ‘F’.

~ (4) Examination for Certificate of Competency and endor-§ Cor
sement as Dredge Engineer Grade I shall consist of written at ¢
papers and viva voce in accordance with the syllabus specifiedd exa)
in Appendix ‘G’.

clause (b)(i) of (b) (ii) sub-clause (i) or sub-clause (ii) of clause(
of sub rule (1) of rule 7 may be exempted from appearing fol
the paper on ‘General Engineering Science’.

23. Marks Requirad for Passing-(1) Candidafesare requir@
to obtzin not less than fifty pe: cent marks ineach w: itten papd
and not less than sixty pe’ cent maiks in vive voce for beid
declared as pass.

(2) Whe ¢ examinztion of 2 candidate consists of only VA
voce examination, result shall be decic.-ed by the extmine: sof
afte- the examination is over.

{3) Where examinationconsistsof bothw:itter pépesas
as viva voce. rasults shall be declared 2t the cxamination cent
within two months of the Completicn of the ex: nin (i

Me cantile Marine Depaitment of the chuice of the candidatelly
detivery of Certificate of Competency inexchange the cof asafe
when the s2id certificete is tendy € issue: )

sub-1u'e (1) of rule &.
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: @) The letter of Authority referred to in sub-rule (1) 'unle.ss
¢ cancellea by the Chief Examiner, shalthave the sanie effect as if

" peciod of two years from the date of its issue or until such st_tq. ter
L ime as a Cectificate of Cempetency is issued tg the candidate,
b whichever is earlier. ey

(3) Ca tificate of Competency for different Grades shall be
issuad inaccordance with the provisions of the Merchant Shipp-
ing (Cs tificates of Competency) Rules, 1961,

25. Plane and Day of Examination-(1) (¢) Exmination for
Ce-tificates of Competency as Dredge Drivers, Grades ITand I,
shall be held at the Mercantile Marine Department Calcutta,
vViskhapatnam, Madras,  Tuticorin Cochin, Mormugao,
Bombay and Jamnagar. (b) Candidatcs may be individually
informed of the date of examination on acceptance of the
applicetions. ”

(2) Examination for Certificates of Competency as Dredge
Enginze’s, Gades Iland I,shallbe held atthe Me:cantile Marine
Department Calcutta, in the month of May of Mercantile
ni} Marine Departmeat Visakhapatoam in the month of November
E.} on days notifica by tne Chief Examiner.

rse- :
d PART V MISCELLANE®@US PROVISIONS
&i_.

26. Punctuality :—(1) Every candidate who has filed his
N application for appearing at the examiration for Certificate of
dor-§ Competency of any Grade under these rules shall be present
ittend at the examination centre prior to the commencement of
ified§ examination. ]

(2) ‘A candidate arriving late _at the examination centre may

pecial circumsta nces where the examiner is satisfied thatdelayed
arrival of the candidate at the examination centre has occured
se(tidue to reasons beyond his econtrol.

27. Stationery:—(1) Answer papers and other ifems of
Btatiornery, books, tables, drawing boards, T-squares etc.
dfequired at the examination centre shall be supplied to every

o the examiner before leaving the examination centie and any
-tandidate who causes damage to any item of staticnery, books,
ables, etc., shall be liable to compensate for such damage.

(b) The Examiner may withhcld the documents submitied by
fpe candidate until such compensation is received from the

_28. Insiruments —A candidate may, subject to prior permi-
blon of the examiner, brings in the examination hall his own

fse Slide Rules.

29. Answering Questions—(1) No condidate shall work out
: ! Ob'!emsonany other paperexcepton answer papers supplied
lidate®® himat the examination halland the blotting pa pers shall not
«ofasdBe used for this purpose.

] .
() All working on answer papers except for sketches shall be
ok, and the sketches may be d:awn in pencil,

:?]]OA:;:IWCI‘: shallbe written in clear and legible manneron
use (Dfent orans!::ezftohhcanswt?r pancr.and of at the commence-

il be srericl C:‘:iln_v question, serial n:}nlhcr of such question-
i on the left hand margin of the answer paper.

* 'it were a Cectificate of Competency fcr the respective grade fora -

(2) (2) Unused stationery, books, table eic., shall be returned :

30. Copying During Examination-Copying fromanswer papers

. ofany othercandidatesor from other books, publications or

manuscripts or affording assistance to any other candidate for
copying from his own answer paper or communic2ting any infoi-
mation toany other candidate while examination is in progress
shall constitute an offenceand the offender may be debarred
from appearing at the examination for such peiicd not exceed-

ing twelve months at the discretion of the Chief Examiner.
|

31. Leaving Examination Hall--Nocandidate shzil leave
examination hall without prior permission of the . examiner
and before so leaving he shall hand over to the Examiner his
answer paper and unused items of stationery including books
acd tables.

32, Fraud, Mis-representation, Bribery etc.—(1) Any
persons who makes, causes t0 bec made or assists in making
‘any falsc representation for the' purpose of obtaining fci him-
self or for any other person a Certificate of Competency
under ‘these rules, shall be guilty of an offence liable for
prosecution under Sections 182 and 4200f the Indian Penal
Code, 1860 (4501 1860) and if the offender be the candidate
appearing for at any examination under these rules. he shall
furtber be liatle for action under rule 36.

(2) Any cttempt at offering illegal gr-tification to any public
scrvant who is in goy wiy conrnected with the conduct of the
examinations for Cettifica tes of Competency under these rules
or related matters, shall be construed as misconduct within the

"meaning of these rulcs and persoa guiity of such misconduct -

shall be liable for ciriminal proceeding and other action in
agcordance with rule 36.

~ 33. Service Found to be Insufficient After Examination —
Where in the cise of 2 ¢ciadid:te who has passed any ex2mi-
mation for a Certificate of Competency under these rules it is
found that there is any deficiency in his qualifying service enti-
tling him to appear for at the examination, such cindidate may
not be granted the certificate until.

(a) he has made good the deficiency in qualifying service
by rendering such additionzl service as necessary; and
(b) he has reappeared for and passed the ex“mination :

Provided that the requirement of clause (b) above may be
waved in the cise of any candidate at the discretion of the
Chief Examiner.

34. Requirement to be Complied with by Candidates rea-
ppearing at an examination. No candidate who had failed in
any examination for a Certificate of Competeney under these
rules shall rezppeat for examination of the respective grade
unless seven calendar months have elapsed since his last attempt
at the examination.

35. Further Experience for candidates reappearing at an
cxamination in Certain cascs—Where 2ny candidate dppearing
atap examination fora Certificate of Competency of any grode
under these rules is found to be so weak and ignorantas to give
cause for apprehension that his lack of knowledge may, if he
is allowed to keep independent wateh as certificated officer,
endanger 2 dredger or lives of persons on boxrd a dredger, such
candidate may be required to perform addition2] service on
board & dredger for such period, not exceeding twelve months
at the discretion of the Chief Examiner, before he is permitted
to reappear for the examina tion.

36. Punishment for Misconduct,—(1) Where a condidate
has been found to be guilty of any misconduct in relation to an
cxamination including copying, insolence to ony extminer or

s g
Evr—s
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disorderly or improper conduct in or about the hall where the
examination is conducted or is guilty of contravention ef any
provision of these rules, he may be.liable for punishment in
any one or more of the ways specified below namely:—

(a) Where the examination has not commenced, the
candidate may be debarred from 2ppearing in the exa-
mination; :

(b) Where the examination has commenced but not com-
pleted, the candidate may be debarred from taking
further part in the examination.

(¢) Waere tie examination is completed but its result is
not dezlired, the candidate’s result may be withhela:

(d) wiere the examinttion is completed and the candidate
has been declared to hove passed it, issued-of certificate
to the candidate may be held up for such period 2s may
be decided by the Chief Examiner.

(2) Any candidate sgainst whom ~ction is taken undes sub-
rule (1) m~y be debarred from appearing at any exdmination
for Certificite of Competency under these rules for such further
period as m1y be decided by the Chief Examiner.

37. Issue of Certified True Copy of Certificite of Compe-

tency—

(1) Where & Certificate of Competency issued under these
rules or a Letter of Authority specified in sub-rule (1)
of rule 24 is destroyed or defaced or otherwise lost, the
holder mzy obtain a certified copy thereof from the
Ghief Examiner.

(2) Application for such certified copy shall be made in
the form specified in Appendix ‘I’ to the Chief Examiner

- “through the Principle bﬂicer,

or Surveyor-in-charge’
of any of the Mercantile Marine Departments and shall ;

be accompanied by a declaration explaining the cir-
‘cumstances in which the original Certificzte of Compe-
tency or the letter of Authority was destroyed, defec
of otherwise lost, 2nd such declaration shall be made
in’ the presence of the Principal Officer, Mercantile
Marine Department or the Surveyor in’ Charge of the
Merchantile Marine Depirtment to whom the
application is made for onward ‘transmission to the
Chief Examiner. )
(3) Every application for a certified copy of Certificate of
Competency or Letter of Authority shall be accompa- |
nied by a fee of rupees fifty in the cse of Certificate for ¢
Dredge Drivers and rupees one hundreds in the case of
Certificate for Dedger Enginecrs.

APPENDIX ‘A’
= [See Rule 2(1)(d)] ;
EXAMINERS
Chief Surveyor with the Government of India who shall be'f."
the Chief Examiner.
Deputy Ghief Surveyor with the Government of India
in charge of ex2mintion. ‘

Depuity Chief Surveyors promoted as Principal Officer:

3
Deputy Chief Surveyors with the Government of lndia:‘g
Enginecr 2ad Ship Surveyors attiched to the Directoratc%“'
General of Shipping and those in the Mercantile Marine .

Depriments.

APPENDIX ‘B’
[See Rule 12(2)]

Spegimen Form of Testimonial for Workshop Service

Name and address of the
Engineering Works

Types of job undertaken

supervision at the above works.

Type of work Designation Period Total
From To X M
1. Fitting
2. Metal Turning’
3. Boiler making/
reporting
4. Pattern making
5. Shaping, Milling etc.
6. Tool room
7. Smithy
8. Welding
9. Electrical
10. :
11.
12
Total
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anliamis )l - b QTR T T W -
Report as to ability. 5 i ieiasheweae a3 et e e S are S asisie e sl ek b o5 o S
Report as to conduct B el e fesaveniadhSeneateane s T e n St i me vl _
General gemarks o AL R R e e B R SRy Sy o e el o ol et S oywe i e TR
. : e Signature of the Olﬁcer-m—Chargeo
Name
Designation :
: : Seal
) Countersigned R TR A s T R e e R S G S 5
Name : -
Designation : General Manager
Seal ; : '
2. Specimen Form of Testimonial for Ship Service : :
S TS P e R e e e o e R L R e el

employer

I certify that the following is a full and true statement of service performed by Shri

SO OFSBIE, . o oo Cuinnitone s s i S aia et e i e under my supervision on board MV,"%S/MT/ST/MD,’SD ........
Ofcisl SNo. ... e el R AR R U S e s e e registered under the Merchant Shppmg
ACT Coasting Vessels Act/Inland “Vessels Actharbour Craft Rules having Internal Combustion/Steam Engine, - propelled by
single twin screw of total POWET . . o eesanneeees KW.. &
S LPeriod : Tatal : P.ropamg Days ﬁﬁ.ank Remarksi' s
From : To % d M D I M D
Report as to ability — .......... e e e e b S P L R T e S ER R S e e s
Report as to conduct : T e e e e R R SR e e e s TR it el e e e S
Report as to sobriety T e e R s b N e B e SRL o SR i
GEneral EBraAEls T o aee s bk i s € e S AT S st s S s s aa e e S SR e el s
Sictature ofChietBapieer .. = .0 ot ce s s o i e
b A e R e S R S A SO O B SRR S
Certificatt of \CompPetency. MO - - v ot mintnin, wnnsis i e
Seal
Cointersighed by = L i Tl s L e SR s e
Name

Designation : Engincer Superintendent
Certiffeate of Competency NO: - o oo di sh wcioi b s monias

3. Specimen Form of Testimonial for Dredger Service
Name and address of the emplOYET =~ c.vurviciiriniiieioiarntnmeiaeaiotatatituitaresaorees

I certify that the fOHOWlng is a full and true statement of service performed by Shri......... ...l
under the supervision on board MD/SD .. ... ool iiiin e SR T e e e i
S SRt L NP S e PR S e s registered under the Merchant Shipping Act/Coasting Vessels Act/
Inland Vessels Act/Harbour Craft Rules having Tnteraal Combuston/SEam CHgiNe Of. . .l nvoven s s sronsroesses o s s Kw
total for propelling Power and .. ........oeeouiiiiiiiii e Kw. total for dredge pump and pro-
pelled by single/twin screw.

ersE T MR SRR e Nature  Remarks =
- of duties*
From Total Dredging Days
To — -
Y M D A M D

*Nature of dutles—

(a) Keeping watch as greaser or cquivalent in the enginc or pumﬂ room.

(b) Keeping regular watch in the enging or pump room. .
(c) Engineer-in-charge of a watch in the engine and pump room.

R, SR S R R
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2
Reportas toability ~— .oeeee T R RIS A
Report as to conduct e T CHREI e L e e R SRR
Report as t0 sobriety SRR AR e e i
General Romaiks. = 53 SRl O S B Sl msnvna oo cone anthan b Re s enn e r i s B e AR e B
Signature of the Chief Engineer ..........cov.ivinmeemennees
R, i b e s an i s i L i LA R
Certificate of Competency o T e R e
Seal : :
Countersigned by = .....ooiviiiiians e R R DR
Maihie S et e s e s e e
Designation : Engineer Superintendent -
Certificate of Competency NO. ....ovieiairmnreninaineneeeer
Seal
APPENDIX ‘C
[See Rule 17(1)]
Application for Drope Duties/Engineers Examination
POEE (s 5o e S RS R e ROtation NO.  «evvvnrerrnnsennsnmnrneseeens o ke B
(A) Particulars of Applicant !
- ——— £ .
Full Name {in Block Letters) 5
> — : Permanent Postal Address
Last First Middile . 3
Nationality

Date of Birth (Birth Certificate to be produced ) Where Born

Day N Month Year + — Place State Country
{B) Previous Certificate
Number Motor, Driver or Place and Date of If at any times suspended or cancelled,
Steam, Engineer _ — state
Endorsement Examination Issue
Court of Date Cause
of authority
(C) Examination Now Required
Port Month and Year Mercantile Marine

Motor, Steam Driver or Engineer Grade

Department  office
to which certificate

Endorsement
is to be sent
(D) Previous Results for the Examination Now Required
- Port Day Month Year Results i




“

e dl—ess(i] 0 TR T T AT < ST | ks .23
3 s [ L . { v S 3
\ i (E)Eduéaﬁon -
. = * e
Name of School Courses attended Period attendance _‘ : Ccmﬁcatc  obtained : 1
4
(F) Statement of Workshop Service
No. of Testimonials Name of Workshop Type of job under  Type of work Dates ' Pericd
taken by the work done by . .
Shop applicant S To ' M D
POt olsel- ah Sty
Total
v T = s e g o
(G) Particulars of Ship Service ‘
No. of Testimonials Name of ship  Official No. Moter or Propelling Rank - Date Period :
Steam Power KW - e ———

From to X M D

l
L
|
|
|
|
|

\
4
1
i
l
L
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(H) Particulars of Dredger Service : ol #
I % i +
Number of . Name of Official ‘Motor or  Propelling " Rank *Nature of  Date " Period Dredging
Testimonials  Dredger No. Steam Power KW : duties - - . time
: : From to Y M-D Y M D
Total

#Nature of duties—

(a) Keeping watch as greasar or equivalent in the engine or pump room.
(b) Ke=ping regular watch in the engine or pump room.

(c) Engineer-in-charge of a watch in the engine and pump room.

(1) Declaration of Candidate

(To be signed in the presence of the Examiner)

Take Notiz2: Any parson who makes, procurss to bz made, or assists in making any false representation for the purpose of obtaining
for himself, or any other person, Certificate of Competency is for such offence liable to be punished for cheating under
Section 420 of the Indian Penal Code and also for knowingly giving false information to the public servant under section

132 of the Indian Penal Code.
I do hareby d:clare that the particulars containzd in divisions A.B,C.D.EF.G and H of this form are correct and true to the best

of my knowledge and belief; and that the papers enumerated in divisions G & E and sent with-this ferm are true and genuine documents,
given and signed by the parsons whose namss appzar on them. I further declare that the statements in divison F. G & H contains a true

and coreact account of the whote of my services with exception. :
And I make this declaration conscientiously believing the same to be truz.. Signed in the presence of the Examiner of Engineers.

Signature of the SOPMORAEY - o0 s g swa s s meeator e AR
Prosent AQAIEES: .. 5.0 ses swmiwwwsmans sanios S5 e nasnn oo
DS o= - e i R P L SN G
(J) Receipt of the application
Thz dazlaration <P abave was signzd in my presance andthefezof Rso.oo.onnvivinnecnnennns yas raceived by me.
Examiner of Engineers
Mercantilé Marine Dc‘pnrtmcm
1o ¢ S N R . e 7 S R T 21 ISR e T B o S T R D

(K) Certificate of Examiner
Note: Thz Examinar should fill up division ‘K* aad forvard ths apolication as s931 as passible to the Chief Examiner. 17 the candidate
pass2s, his previous certificates if any, must be attached.
1. Personal description of the applicant :—
(a) Height M. Ce:
(b) Complezion
(c) personal mark S e P e o

(d) Colour of
(D) HRIE o v o vinins o i 8 S R R s v B 80 S8 S
(i) TEYRS o.e - v il win st wmres e S S S EEAGHE  SHRE  S

Pate OF EXAMIDGON «.0vr o o0siios ok il diirma s s d gy esb st i 208 yo o e e K SRR T Dy B e s e s

ted I

e OF BXGARBRADI  w.vv s o o 5 PRI R st 2 i o R LR R s T
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' 4. Results—
(a) Written papers
(b) Viva voce examination

5. In case of failed tandidates—
(a) Reason for failure........ TR L s RN e B S i e A e A O IR Y S Jf iz 3
(b) Details of serious weakness in particular knowledge, ifany,.................... e S e Sl o i 2

T hereby certify that the particulars contained in Division ‘K’ are correct.

POIE oo i s cis s v e P e A e N e Signaturé-of Examiner...........c coiviiiiinicisanerieaanas

APPENDIX ‘D’
. [See Rule 21 (i)]
Sylabus for Dredge Driver Grade II Examination: :
Viva Voce Examination . ‘ ! Marks 100
(a) Dredge Knowledge .

Development of dredging processes; Running of dredging machinery; Tracing and rectification of faults; Operation of dfedging pumps;
Reading of measuring guages Dredging pipelines; Electrical power circuits. y

N

(b) Motor knowledge .

Principal parts of machinery: Attention required by the various parts; starting and reversing; overhauling of engines; Fuel and lubri-
cating oils; Precautions against explosion; Aircompressors and starting air vessels, Estimation of consumption.

{c) Steam knowledge

Principal parts of machinery: Raising of steam in boilers; Reading of guage glass; Treatment of boiler water; overhauling and setting
of engines; Evaporators and condensers; Precautions against explosion; Estimates of consumption.

Candidates for motor certificate shall be required to have thorough knowledge in (a) and (b) and candidates for steam certificate shall be
required to have thorough knowledge in (a) and (c). Candidates for endorsement of certificate shall be examined in (b) or (c) as applicable.

USRS

APPENDIX ‘E’
[See Rule 21 (2)]
Syllabus for Dredge Driver Grade I Examination

Viva Yoce Examination : Marks 200 i
(a) Dredge knowledge : \

(i) Barly dredgers; first hydraulic dredger; pipeline; dredger speeds: types of modern dredgers. \
(ii) Cutterheads happer dredger; flow of dredged material. :
(iii) Dredge pumps; operation and maintenance; emergency repairs.

(iv) Electrical Installation and Safety devices.

{b) Motor knowledge

(i) Construction, operation and maintenance of two stroke and four stroke engines (naturally aspirated and supercharged); starting
and reversing arrangements; safety devices. >
(i) Starting air vessels and mounting; air compressors and safety devices.
(iii) Bxplosions in crank cases and starting air systems; fuel and lubricating oils; flash point; bunkering.
(c) Steam kmowledge
(i) Operation and maintenance of reciprocating steam engines; valve setting; lubrication.
(ii) Boilers; mountings; gauge glasses; treatment of boiler water; blowing down boilers.
(iii) Pump engines; auxiliary engines; evaporators; condensers; feed water filters and heaters.
Candidates for motor certificate shall be required to have thorough knowledgein (2)and (b) and ca ndidates for steam certificate shall

be required to have thorough knowledge in (2) and (c). Candidates for endorsement of certificate shall be examined in (b) or (c) as appli-
cable.

APPENDIX ‘F’

[See Rule 1(3)]
...-ESyllabas for Dredge Engineer Grade II Examination Time 5 Hours Marks 100
osell 1. General Engineering Scniece ;
(3) PFundamental units; density and specific gravity ; parallelogram of forces ; triangle of force; moments and levers; pacallel forces;

centre of gravity; steam and strain; friction work.
1132 GI/82—4 j
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epth; total pressure on immersed surfaces; centre of pressure
of velocity : conraction of area and discharge. ' S
Boyle’s and Charle’s laws; combus

.

(b) Bquailibriun of firating bodies; variation fluid pressure with d

flow of liquid through pipes; flow throggh onfire; coefficients

(c) Temperature scales? expansion due to temperature change; specific heat; heat transfer;
d ; calorific value; principles of refrigeration.

tion of fuels; minimum air requir
Time 5 Hours, Marks 100

dger; nime of virious pirts; watertight bulkhead; stern tube; rudder; bilge and ballast system.*
tiffening periodic inspactions and sutveys of dredgers hopper barged & equipments.
alderricks; saféty equipment; arydocking routines; emergency

2. predge knowledge
(2) Structural members of dre
(b) M thods for preveating c0;T0sI01; locils
chors3aa cbles; dredging 2nchors and spuds; d=vit

(c) Pip:linss aa
repairs; Tepair lists. L)

(d) M.iatenanice of dredging equipms:nt; dredgs pumps; ceatrzl equipments; dredgehends; dredging tubes: dredging hoses; gimb:1
rings; suction and delivery pipes and valves; catter shafts 2nd ladders. :

(2) Floating and shore-piplines; floxters; b1l sockets; flexible hoses; frame poatoon.”

Q) Tagory of czatrifugal pumps; el icteristics of dredge pumps; jot pumps in dredging; monometers.
(g) Electric powsar and 2uxillary machinery.

Time 3 Hours, Marks 100

(a) Puinciples of working, construction, operation and maintenance of twd §tr-jke and four/internl combusion engines.
(b) Superchrrged and mitur:lly aspirated engines; starting and reversing arrangements; safety devices.
(c) Coastruction; operation and miintenance of air compresscis; starting air vessels and mountings.
(d) Fuel lubriciting oil and water consumption; explosions in crank cases and starting air systems.
*() Prechutions against fireand explosionsdus td oil vipourorgis; flach point; dingerof oillenkig:; prec
; Time 3 Hours, Marks 100

4. Steam* knowledge

(@) Construction fe
(b) Valve gear in reciprocating engine;
(c) Varioustypes of boilers; boiler mountingal grugs
(d) Raising steam; forced draught; coal and oil burning; prevention of smoke.

(¢) Auxiliary ste?m engines; cVaporators; fond water heaters and filters; condensors.

3. Motor knowledge

+utions while bunkering.

~ tures of ste2m eagines and boilers; operition and m>intenance; principles of steam turbines.

eff:cts of altering setting lubricating system.

glasses; baller water testing and treatment; blowing down boilers.

Marks 100

5. Viva Voce
The ex2min:tions willbz brsed upon prct ical knowledge subjects of the examination, duties of and enginser keeping w stch in engine

room 2nd pump room of a dredger and kn swledge of the appropriite statutory provisions.

Scope of Examination .
ion, motor or ste2m, shall be required to appeir in written papers 1, Ceneral Engincering Science (ifnot
Cndid=tes for motor examin~tion or motor eadorsement shall be required to appear

Candidates for f ullexaminat
<aminition or steam endorsement shall be required to appear in written

exempted under cule22)and 2 Dredge knowledge.
in weitten paper 3. Motor Knowledge, and candidates forsteam ¢
piper 4,.8teIm kanwledge. Allcandidates shall bé required to 2pperr for the appropriate

APPENDIX ‘G’
[See rule 21 (4)]
Syllabus for Dredge Engineer Grade I Examination -
Tine 6 Hours, Marks 100

Vivo Voce Examin~tion (5):

1. Machine Drawing
(@) Reeding and interpretation of blue prints. )
(b) Production of working drawings of machine and engins parts.
{c) Thorough knowledge of Code of Practice of G:neral Engineering Drawing published by
Time 3 Flours, Marks 100

the [ndian Stindards Inititution.

bution in simple circuits; power and

2. Blectricity
f length, arce, maiel icland tempera-

(1) Uaits _Amoic, Ohmand volt; Ohm's law; Series 2nd parallel circuits; Current distri
Y Relationship betwoen heat, mechanicaland clectrica] units; Resistance—Eflecto
Types of insulation; Application to Steering gears, resistance pyremeters, olc.

d principle Mainicnance; Charging; Efficiency.

ce; Field strength; field intensity; Magnetic fields due to current in straight.
and field; Effect of iron Flux density; Tota! fiux; Reluc-

als’p
tu-e, Specific resistance;
(b) Peimaty and Secondary Calls, Construction ab
(¢c) Simple Magaetic theory; Magnetic field ; liges of for
contuctoss, 100D3, coils and selenoids Relative directions of current
tance; permazability; Typical B/H and U/Bcurves.
(4) Faraday’s and Len's laws, Magnitude and direction of induced ¢.
(2y Terms used in elact-onic circuits; The-aionic commission; Conduction in vacu

duc*ors; Rectification.
Simaoidal wavel Frequency; T.m-S. and aver
Inductance and its effects on circu

m.f. Force produced on & cur! ent cariying cenductcr.

(13 age values of alternating current; Vector Tepresentation: Phzse different; a.c-
ci-cuit; Industos its; Relationship between resistance, re:‘.ctance.and impedence; pOwer
factor.
() Principles and functions ofa.c. and d.c. indicating instruments of moving-coil, mo
2nd series resistance to increase range; Current transfromer; Potential transformer 3 Rectifiers and trancducers.
(h Distribution systems for a.c. and d.c. installation; use of fuses, circuit-breakers and earth lamps.
(iy Protection of 2.5. generators, Synchronising and parallel running; Starter for <.c. meters, speed 2nd 10TELE: ereed cont:ol.
(jy Protsction of d.c. gene ators, Self-excition, Load characteristics, voltage contiol, Parallel operaticn: Strrleis fer C.c. Kot
_oad Characteristics ard speed control.

ta

lioas
thed
pares

ipe: .
, Stea

um, gases, insulators, semi-conductors and cor- Ly,
a

ving-iron and dynamometer 1ypes: shuntBotagior
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3. Dredge knowledge =~ : ' e~ e e 3
() Mate.ial used in dredger construction; types of dredgers structu:al strength rmthods of wel&mg. :

of welds.
= () Assignment of load line; stability requirements; sub-division of hull, fire protection; damage control

(c) Snear rorces and bending moments; stresses produced by sicar and bending. 5 i)

(d) Stebility and trim when drydocking or grounding; effects of bilging and fiodding of compar:mena< ek

(e) D:edging contracts; rates; bidding; clauses in @ contract of dredging ; dredge owners liabilitics and responsibilities; pro_poct
formulation and execution; budget centrol.

() Dredging in underwater constr ucuun output, power and efficiency; Prir e mover ; economits of diedgirg:

{z) Recent development in hydcaulic dredging; reclaimetion diedging mstrumen.atmn specification; investistiicn manage-

ment; personnel. .
4. Moto: knowledge . : : Time 3 hours, Marks 100
(a) The principles uaderiving the working of intern2! combustion engines; The differences between various types of engines;

Constructional ¢atzils of infernal combustion engings in general use.

(b) The naturc ans properties of the fuel and lubricating oils generally used in internal combustion engines: The Svpply ©f
air and fuels to cylinders of engines of differcnt types; Constructional details and working of air compresso:s.

(c) The metheds of constructing intern2]l combustion engines; The prccesrors to which the several peris @re submitted or
which are inzidental to their manufacture, and the methods employed in fitting the machine:y on bot:¢ dredgers.

(1) Starting and reversing arrangements and the varfous operztions connected iherewith.

(z) The attention reduired for the operation and maintenance of the various parts of machinery; The use and management

of valves, pipes; connections znd safety devices employed.

Enumsz-ation aand description of defects arising from working of machinery and remedy for such deteci:.

Constructional details and management of zuxiliary steam boilers, their fitings and mountings, with speciat icfeiences 10

water-zuages and safety valves; Constructional det2ils and management of auxilliary mechinery Draught, combusticn equip-

ment and oil fuel equipment. '

5. Steam knowledge Time 3 hours, Maiks 100

(2) The methods ofconstuctmg steam englnes turbines and boilers; The processes to which the several paits are sub'ectcd and
cmployed in fitting the machinery on bodrd dredgers.

{b) The various typ~s of p-opelling and dredging machinery; The functions of each important part and the attention .cqul:cd
by the different parts of the machinery on board dfedl.ers

c} The methods of testing and 2ltering the setting of the steam admission and exhaust valves of auvilliaiy m cchinery and
the effect produced in the working of the engine by definite 2lte: ations in the setting of the vaives.

(d) The coastructicn details end working of evaporators, feed water heaters and feed water filters.

{c) Boilers of various modera designs; Their construction and manger of attachment of dredger .

(f) Thz use and management of boiler fittings and mounting with speciz] reference to water-guages and Safety velves; Precou-
tinas nxczssary whenraising steamand opa-ating step valves with particular reference to the danger arising from watei-hammer
action.

f2) Coastructional details, operation 2nd mamtenzance of installations generally emploved for assisting drayght, sureiheating
steam a2od burning fuel.

6. Viva Voce Marks 100

The viva voce examination will be largely based upoa the practica knowledge subjects of the examinationand wil! include ques-
tions on the management of machinery and boilers, eloctrical machinery, prevention of fire 2and methods of fighting fires, the dutics ¢i
the dred ze eaginecr, the work to be done to main engines boilersand auxillicry machinery and the periedical examination of the working
parts.

=

s

A knowledge of the appropriate statutory provisions is also required.
Scope of Examination

¥ Canfidates for fullexamination, motor o7 steam, shall be required to appear in paper 1, Machine Drawing, s wellas. written papers

2- [ Eicticityand 3, Dredge knowledze. Candidates for motor examination or motor endorsement shall be require:l to appear in writien
Ape: 4, Motor knowledge and candidates for Steam examination or Steam endorsement shall be required to apreds in writer peper
3, Sizam knowledge. All the candidates shall be required to appear for the appropriate Viva Voce Examination (6.

ght.
uc- APPENDIX ‘H’
[See Rule 24(1)]
. O™ Retter of Authority Dredge Certificate Letter of Authority for delivery of a Dredger Certificate of Competency to an appli-
: cant who has passed the Examination.

i;ac - [ AP £ s del e PR o o e s P e
~owWer -

& ofthe-apphcanb: .. . o= oo T T T [ R e g M S e el b T - SR P
sheabIRton- Moy ... 0 s e I TR L e e St o OB Gealde oo Tt e e

AR PRsbed = b Height ..... e . LS e e o R, Complexion.......

S e e T aartans COlonE OF “BYeS. .. oaenconnis ey s e e i L R e S

atiod- PersonilWERrks o e e e e e B R e e S
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ificate of competency from the Please deliver to the above named persen on“his complying with the requirements

................ the Certificate of Competency forwarded to you by the Chief Examiner. :
: . T Bignature O 8. . us s osabiuehas ddninat e ne e s

Examiner

...................................................... SR -

APPENDIX ‘T
[See Rule 37(1)]

SEAL APPLICATION FOR CERTIFIED COPY OF THE CERTIFICATE —
Issued byft}le Government : OF A DREDGE DIVER OR ENGINEER No. of Former Certificate
of India ;

P

’ !
N.B. :—This form can be obtained at any Mercantile Marine Office, free i: !
of charge. When the divisions (A),(B) and (C) have been filled in according %I
to the printed heading, the form is to be returned to the Principal Officer | |
from whom it is received. If the information given is satisfactory the Certi- 1 Grade of Former Certificate |
ficate will be sent to the Mercantile Marine office named by the Applicantin  —— : ]
Division (D) below. No remuneration or gratuity whatever, either directly

or indirectly, can be received by any Officer or Servant of the Government

except the fees ordered to be charged which should be paid to the Principal

Officer. Any Officer or Servant of the Government accepting any present

or gratuity, is liable to summary dismissal.

N

(&)
NAME, ETC.; OF APPLICANT

e —e |

3
]
i

ISR CESEEE S

Date of birth Place of birth

s e e B e

(B)
PARTICULARS OF LAST SERVICE

,Name of last dredger Port of registry of last Designation Description of last employment

dredger and official No.
Location of Service com- Service ended
' dredger menced

B e e

6 7 8 9 10

e

e Tl e b T e
SOME OTHER DREDGERS IN WHICH APPLICANT HAS SERVED BEFORE AND
AFTER OBTAINING THE CERTIFICATE LOST

T R S
Name of Dredger Port of Registry & Official No. Designation on board Service
2
Commenced Ended
_ e e e NN
11 12 13 14 15
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(z)ﬁﬁ*mﬁmmmﬁﬁm%
%ﬁﬂmmﬁmﬁfuﬂwﬁ fet sda, waky —

(i) W woow, feed o fedr der falw
GAF T WOAT Ay ¥ HaAT FOT FT AL G F@I
N ,

(ii)wm,ﬁw&-m%w-m%m
g7 wodr A ¥ FaT F ST FHAT G AW &S

(m)vmrﬁth‘hmwmfaﬂmmm
freds o7 1w freds @ waw 9T wod & # ¥

FX FT THT G AT E |

fedt
§ o fooai ¥ fafafew wafa & el ¥ quEIg
TetEr ThEr § & g Wi qﬁq@mw&mwﬁﬂrri‘f
a fedr =i ®Y gafaq A ¥ fed G99 ¥ ¥ AR AR
TIo7 TR ST fEW a1 ®HW A

am 11

Terat wroma =t fafeer St @ e agaTy

s. frads wres A I0: (1) freds wmes A0y 11 &
=v ¥ @ aar TEeA cher ¥ dsy amn sedw weadi —

(%) whrew % fad frag & =f @ =¥ 20 g4 ¥ A
u & W& g AR

(q) feeafafaq sgamel & ¥ A 0% wgW I9F O

@‘ﬂ;“’ﬁ“!’"

(i) fredr wws ¥ ittt ¥ fad 3wqea = &
o freds area wdwa & i @ [T
ar 2t & wfmeg ar fee F w7 H wsrw W
¥ wegr watx & davgmE ¥ar fead oeaEe
250 fyemEre Wk way  wfgs A
afim oy fedy wwie & @afag 9WaE ¥
Fwg faww § e oad ¥ wenw dm faw WOE
375 feMERE WX 998 waw ARd akE T
fradw & fraodr @y @ @R a1 AT ¥
sy H o FA @ 97 FAF QF A AT
wafa o fas o faads, 240 B9 ¥ 57
wafy & fad frwdw d@fem & @ @ ¥ &
wg g AR :

(ii) 250 frdz Wik SW& =frw AEw wfE T
frft w¥X ¥ wEilaa w@aw & 9w fgem
¥ qiw ad ¥ wers wafg & fad, ddmAz &4
fad & 375 fRamE WX 399 wiHEF HEA
wfis g Gwds § foe @@ 7 s o
FEs F ST oA ow a1 97 v F OF 9
forer dram Frdw 240 f7 ¥ wepe wafe & fad
firdur #fFa & o9 91; T &aaAy af §; W

L
(iff) wasdrn wagm whafes, 1917(1917 & 1) F
g feT war fdm AW w@ O gWW WwWS &0
gawal ITOIT 4 WiLdrtyr  gqwa m@fatage, 1908
(1908 ®1 15) ¥ wd a3 ad fafaw TRwE

TS X XY AT AN agied, 375 fReAEE ¥ WgR
drer wim ax fredw &, st Gar freds @ fyod ddw ¥
IEF w9 TR A § W9 s@ o 9v w9 H fem ey
Trg a% for  faw wafs ¥ fvow =g fawds 120 R
‘¥ v waly ¥ fad Fredw dfear ¥ mw,m%m;
gesiET qden ¥ &z &k i3

qETar IAO9E & f{&mnﬁas#mﬂ“vwﬁ—

: N, afr ¥ fad frdw afem ¥ swoan ¥

Aer frl (mdt W ww) F owdw S
THIET SATA et Tl afafes s
& (ﬁ\ﬁrﬂmmmwmwﬁmﬁwn:

W%m%mmmwaﬁﬁ@ﬂ&
foray St Freds, 240 B ¥ wew wate ¥ fad
fapdo dhem ¥ ®m o wey wafw % dd
Far I &L

(2) e m dv frdw o AR 1 ¥ F @

6. i TraE A -1 —frodw s o 1 F oww d

(%) e & fa&‘ﬁmaﬁr‘mmmw%m
Mﬂﬂ‘@fﬁh E 18 .__1
(a)ﬁmﬁt’r‘a&w%ﬁéwaﬁmt&m,m——

(i) frads sras Aohr 1T & 7 § Fdaar gqwwa
ey TwE. 250 frAmRE AR m wigT
drEw wha e R T & mﬁamﬁas'
gaw fawn F a‘rma&w%mﬁmi’c&w,
frdvare Wi 95¥ wfaw AiET whkw o fads
¥ fraqudr @@y @iy & &7 § oF % ¥ wgH
wafq o faud o fads 240 A & w7

Ya & w

(ii) 753 w9z a¢ wreafaw fraeg fraas semoma
& gaged waw faad A fasis www
fat svga wd ¥ waar frds wwed &
fafpaior & wfg, ar fose & ST H QA at &
T Aty 7 damug T4 A1 250 feeEw
SR 3AE waw AT wia T el ge &
waiRg TAaT T gaq frww ¥ @ oad &
77 ¥ fumd ¥ 375 fedme ar SeEd
afrw ArT W T feds & feoer @
Frd AT A AIG ET A AT P AT 99
s % UF a¥ & fagd <row faedw 240 R
& wgr wafe § fax fasdo g6 & ama,
o wag w A owwE &, W

(iii) weasarg wwart wfafma, 1917(1917 #7 1)
F wAW {Ear aar 999 AW §99 9EF W
qATT FAGE 1 Wiy guq ufifarn, 1908
(1908 1 1) & #dR T4 714 fafaw a==mg
Figr Fraqi (g3 ww &) Fudw faar @
aager SATE Wz qQ@r aifafms  wwaw

n & ERfe o 97 mww oy ganad

G‘lﬁ“ % faed 7w 375 frdme =i o9

fi-cd “:7-1 wifig arr frwds & Fraodr @A

FiA F BT H TF 9 §, (wew arod iiwas 240

a7 ¥ waa safy w5 fevdo gfen § @ 90

qq wafa aF qar A g,
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ufas dw wfe a freds § $oa 7w o
9 FA A frafve forod @y @ ey ww ¥
# g @1, fawd dar freds 120 fe ¥ wew
- wafe F fad frdw gfear & s @, Fam oA
(v) wira & fodt wsw & asdr faamr 99 @rw
gt fear . war wifas 900§ feaar

> faad gm=1q 250 fFalEE o1 39y whww

A o T el aER 3 waifag awT 5
7 faar § & ad ¥ w79 Y@ fed ¥ ow
T8 &, faed <m fwds 240 fra ¥ wew
wafy & fad fesdwr  gfem § aur ar, s
F ¥a1 375 fFeaER a1 vy wiygs 9@T of=
aw fds & ffre foosr WY 3% 3
] ¥ & 7€ gri

(2) Wex @ arsy frsdw Ad 1 w1 Ferwr AT
o FA  amr @ w375 feeme & s
A wfar @ fawds ¥ St o fasdw & R

H9 ¥ W@F 9 AWM 97 A3 & 99 FH ar 99 =9

# faufas frroet ¥ar, fow wafg & Saw @@ Gwdw 120

fm & wqa wala ¥ fag Fder dfmr ¥ & @, s &

TR (S oA ¥ 35w

9. fwdw sWifaaT A0t ll-- (1) Fsds $fifime Goy 71
¥ ™ ¥ wear owoea ¥ A0 goden § 57 awen wedw g

(%) vden & fag Frg wrdg &1 &9 ad & F7 Wy

T 730 Zrm, #w
(7)) famfalas § & %1€ o5 s so% @g 1, a9l :
(i) aifrsa o ofeaga (miftma R Sfaz
qiar) faam, 1965 ¥ WA wEg | qdue
AT F fada A i@ & s F owmwar
wwud ¥ fag odEr s wm T IWO ar
fodt wraam faelama ¥ oaifes sffad
¥ ar wrm ¥ fedt deam ¥ fagg Sfrad W
it faed gw 750 Fevee a1 o8y wfgw
dgr wff ara frd g1 ¥ srwifas aemn
# g7 fawm § &1 a9 & we@ wafy @w ¥
# 1 fEd ¥ 750 feiaE Wk wfes d9ma
wirg ma fod) g & wafuy swam ¥
7 feart ¥ & a6 § a7 wafw aw g3 A
g fe¥ ¥ 750 WdaE AR afuw 9w T
aer FFdF F Tom 59 a1 99 Ty ¥ frafma
fordt wW@F @7 & & ¥ 39 ¥ 59 @ oy,
faud dwm faxds 240 for & wga safg &
feedor fwar & @ 9n, ¥ @ o€ g oar
(i) wrg & A T ¥ @@ fawr 9 @
- aifew ©hifaad ¥ fesliar fae® omm fds
¥ Wfac & sfwmr F faq swase @ ¥ s
TifaT & = ¥ g3 ad ¥ w9y A W w0
T 750 FdmEE "k wew SEa o e
dr sy & weifag I9am & <93 fowra o
g a% ¥ g ¥ faed ¥ @ oAt ¥ s
g B frad dwm fewds, 210 f ¥ owega
aafa & faq femdw d@fmr & W o1, §@ &

T @, ar

TaEa faey qeaq 375 fedlRe S sEy

., fae g3

(m)mﬁsﬁmmﬁmmm%mm%

g #s wiar s Wl waaw wiE-

fram, 1917 (1917 ®r 1) ¥ wdw fear war

s WA §NTAT W WEAST SHONE 97 WO
99 sEad, 1908 (1908 W 15) F b
T g fafww geng A0 fmEl (g
W H) F wehd faar Tar gagea wwoma
Sigt adia ifvss Eig frarr ¥ ShfaaT R
e wEw T @ s & frEd we 750
oA oI ST A w Tw Bty ¥
TARA g 99 59 ¥ futrg faroen <@Y Gy
%Wﬁ'@q“f%ﬁﬁ%‘ﬁtﬂﬁ%ﬁ%’ 240
& ¥ seqA safa & fag famdor g ¥ aqar

91, WA ¥4, A ;

(iv) =eafew faamers fad woma ¥ <ed e ¥
wigw diE wdw W Fndw wew S L
¥ W § mEwaw gANa fead 9Eng 750
wHERE AR wiuw 9w wfe Tw e oaee
& wRiad Sa4m ¥ o9 fwe § g g9
T w7 Yar fegd & 750 feame Wi
AES T wiEd T fwsw ¥ dem @@ ar
9w ¥ ffra e @y 3w ¥ oew

ARF T Y 5 wafy F Stuw fwes 240 R E
TR " § faq fawdwr @ & sw oqr,
WA FF W TEEN

(2) T ar ary fowdw St St I & =7 % qaemr
TR G0 F7 qiew F1 afE, 750 HAAE ¥ w@m A
wiE Ty fwdw ¥, o Gw fawdw & faed §ew § wad @
THW 9 G § IWK FH a1 97 F4 U faafra rrod @@
% ¥ faw watg F da ag faads 120 e A HA wald
& AT frwdw dfme § @n @, 5393 ¥ awEg Te5iEA tmm
¥ 43 wam

8. fendw e doi [-= (1) freds $oifaac s 1%
| ARar sAved ¥ fag ofen ¥ $3% amar gaw nedio-

(F) vdar & fag fray & o€ qrda @ @7 a9 ¥ #7
Wi, F g grm, W]

(@) sa% o fam=fates sdar 90, T -

(1) fwds s@s a0 11 & s SwvmE s
9HETq 750 fodEe Wit Saw wiow dign wlE
qior frdl SwI. & iy w@a & goa fram
# 2 qd ¥ woge ¥ar fagd ¥ 750 FReflae &
i af| 3w feds & foq 59 o1 97 59
¥ farodt @y T (ggE ¥ @an # o)
AEEEF AT ¥ v ¥ w9 ¥, faa
wala & swm fawd#, 240 faw & wega wafa
F fag fawda d@fear ¥ qw a1, wegw Far v
g &, 7R

(i) wRTea ¥ sdoar soma Wi aE A wrafEs
AL AN :,

7wy ag & fewr 4@ awdt ¥ 5% am &= (@) &
@S (i) & wda xifas wnwea 48 &, oo@T ¥ U F
7 fFar w0 W g9 AE F1 95 GNEE 8
srac § & wegdl ¥ o 9% q9OME ¥ FTON ¥ Ad & W
za¥ fadaw & 9% 81
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A (z)n’rﬁarmﬁwhwmivﬁt%wﬁm
SHOGE TN F A € wfw, Frad e o (sgd
¥ T Q) WIRHEE AT & w9 ¥ 750 feame &
W A wwm T fedw ¥ S G fewdw R @ e
# IE% qm wEWed @ 8, §wA w9 ar Oy v F ¥ few
wafg A A 9w, 120 G & wewa wafw & fau feadw
#fwar & am @1, $ F 9ER oRme oo §F e

9. W&H ¥ :—Faw 5 ¥ 8 ¥ foaH ¥ A+ wfewloy g,
vl & fag fradi § fafg wds fasdor ¥ar & gt wwt
s dl Wlex gwmTE 7 gafea A1 F fAe amwar swoed &
forq dzar wmgar &, AR WHAG @iy fAEeET 9T W E @A
Wit Al wigi Awdt 5 wWea &0 gafag AW # ogewar
wHE & g d5m wige & am Ate wdead an?r i
93 Fi TE AF1 Wi 8

10. aiforen 9w afagr (afrea Y Soirfeaz odia)
faw, 1965 & wda sl frg o @Eaa SHOIE GO FCA
T fFagl F1 faFeF SN0ET TTOE ST —(1) GEr Fr§
uff, fwad ww e fg ofaga (w99 afag)
(wforsg Ve §ifaT oer) frgw, 1963  wdm o
Tl " v ars fadig A §hfmT a1 smaar swona 2,
W T T A AEE 76 W F IwT fadw gar ) aiad
w750 fadmre T ufier AkT @ ad fads ¥ G
TE A 9 FH F o7 AW ¥ WA watw ¥ fag few wafw F
dram fadw 120 fav & wega wafw & (g dfear F a qn,
qAA97 & W § AeEd wwT T fradw Sofec AW Il &
A WU GHORE ¥ (SifE ST I U@ AT 1 QR TS
% fArew A vaw W §1 @w @2 @

(2) Qv F1¢ saff, foed o arfea M afega (miforsm

Ar hfat oiwr) fraw, 1963 & wdm faar war svew ot
T fada A9 SEfAUR 1 wEdSr TAONE § T oAty v
E AT F 9¢ 7 AR AW gwie % g@ad s 750
et A wfm o s ¥ So 59 a0 9w ¥ horudr
WA A (P F awn # q) wrwEs St 3 . §
B AW ¥ 7 waty & fag femdw @fEm F am g gam-
9T &A1 &1 g fasdw fotme S [ F e ¥ owwwr mear
SHMT qT AL AT 1 [(DBiFA GG F O GO0 | WR
q8 frft & qeig f@u200 wqQ & Frg w3 Z0E0

11. 9 T & fEY /T T T ——fed ayhEr
mmmaraar%tﬁaﬁwtwﬁﬁmmsﬁfm 5% s
¥ foadl 4 71 afefa &, fafifee glaeh 91 o o &
qEa T Zr0 g fear s adm W m fasat ® wdw
WARAT aHONE W gAfgy olam ¥ $3% ¥ fAq wiw dar
WA wiEs oA wwa veg ag R wrdis SiEw & e
F AW A T W fwdw ¥ vAw T Wy ¥ o
Wit ar & axdr efiga 7@t fem s

wrr T
QIETT 9+
12. waa--(1) W% gedf-—

(1) w9amer &1 #1 e FwomE wegE wkar N v
faa®l grr ar 3ad  wrfwss  wisiaia/ffiet
g1 FRaT ¥ gEgerca g HI1T 8% gewma ¥
wedt & HAOr W TRgar w1 TWO v S W
® faeyg faiwizat aar & W owatz w @

veaw grm ¥ fow wedt s ﬁfﬂ'ﬁﬁ"

Tl § F@w@ 9T

(u)ﬂﬁra‘f‘ﬁ'?aﬁ‘m 9t @ FEeE < 0 owd aa
i AT W, WAfga 9w F qes GbET g
mw&mmﬁaﬁmqmﬂhmrmaﬁ
¥ wedt & diwan, wUWE, ghaar Wi owETA W@
S g qar sEe frrod @ ad @@ &
T % fasga #tw avn W 3g wdEw Shfaac ar

wtwdl ¥ fodt e afefafe awo &t avgma $s ar

g wfagtamfa fFar sqm fag 1% o weme &9
a% fafamra a8 @vEr agm w7 aw 5 TR ge
AT g gEEta W aqgEte wdwat ¥ sf-
fiflr gra wfageamafe adt faar w0 20

(2) sufmaw (1) & fafee weiming qidre ‘@ & fafa-
fewr wwdl ¥ ar su% aqrEvT free s g

13. §af F #ANA-- (1) 7 9 F S99 92 @ fadw
9T F A J O EAA wew ¥ wwlaw Ad ¥ g feani @
AT ST Ag0 w /T wI

(2) =t #r€ &ar Q¥ 9@ ar S 0T F AR T oo
qmra w1 ¥ wHRA F A FUC g7 A v & agh oar
1 W wWA €Y ¥ wiEawmfUs  qewEw gro awiew g
1T |

(3) wa = sufmaw (1) @1 (2) ¥ fafem faodt & =1

- @i fFT S § g FE wE 21 agi om HAAN W& E-

frat w1 fadfoa fr sroer sy swer fafaern w3an

14. Ife--q@% wadi ey ggdn fAmTar @ = -
. AfGF T T OF TWIGE TG wom faad 2z ww-
e f#ar arqm fF ag aotg 7 & skt @wr & famr ar o9
19 JaE gFACRM ame 3

15. Wrifer w2 wrfas gfeai:afz daw ag o &
wRdt afaT § ar 6 v wdfs a1 amfes gdew @ om
FA waF g EmER A § FF gINa tw A aw 2
F I IaF Feedl F frdgw § am @0 @1 ag i fafw-
feal afgs ow o o Foid g1 odims @1 d@ w6 &
fa w40 91 37 wWEAwmE s9R |

16. AT H @AWt ¥ afw fedr weadi S war
W oFAl ddeT Wl F oWl agly fed fadw e
# fag st womdr Artg & QA fza fwed & S few
affas § F 9 F o+ & w1 s
W TR AW wmafa 3 omiw ¥ of omE s
mra?rwmrﬁwﬂwrfgqaﬁtw%wimfzﬁﬁ
AT # FAT fzw ) 77 faa faga CEECES T E
f faasr Far gorca Q14 & 290 & afefaa feg ary =ifae
ST 7l 49 faA OF @9 FE 30 A ¥ uw owmm ¥ e
T dafma fFT sid =g X

wrr IV

17. 90U AATA Ga@-- (1) T gedi @1 ga fag ¥
Wi Il & 394t & agmT sqqa gAo9a 5 odar ¥ A
#1 g &, qfefrss ' ¥ fafafess wew & mgr sdey 9q TG
FL FIA N

— X T i e-. L.
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' j@n fawds" wrw AR 1L 2 Fesds araw ao I%=w
# g TN #oqda ¥ dy & faz ardzaga, sifrsa
wgEn fawm waw, fTaramaay, wng, AWCAR, FiFA,
e, =L A1 IFAT ¥ OF 9 Faqr-ar | fawdw g4)-

faz F9t 11 s fawds sifaz 5 1 3 T F e

T T dEr F B ¥ fag g 9a, aifren gEta
fowrm, el ar faamameaw 3 9y o A AT g A
TAF AT 9T F wiq Paaw 1g 7 fafafess zeatds wix faaw

18. WA 99 ¥ wa Fw AT F TEAET - (1) _sreﬁ‘%‘?

Ad 97 ¥F iy frifafas asardw, ot @ A1 7Y, d9| fag

A, BT - -

(I) ufegsa = TATAY;

(IT) == #r Fororee;

(IIT) =, arforen T[T a1 W Frwdw EEo R
&1 %1 q1Ag qeEMa; ,

(IV) =amar T TN, A 6RE F amm #g g

(V) zf= =1 s

(VI) rrzzﬁwmﬁmwwmmw; LI

(VII) s $ st o1 sooreres

(2) 9192A 97 ¥ a1 T9y TR, NI T F e

ﬁaqmrmqa%fmwﬂmﬁiﬁ%fm IAE qTEAT
1 ¥ITR m%m\nmﬁﬁmmﬂ AT |

Y(;x) uferwar 1 I 4% faz w00 fr ardes WIRa T
& M Tg qa ¥ e amr &1 gwroreg 4 draFTr
URLILAC RIS I o JE T

19. g (l)ﬁﬁwfqrtdﬁ%ﬁ'w_(z) F fafafzes
%fwma‘-’rﬁ%fmuﬁxquahmw
aron ¥ ww (o) ﬂ‘f‘wﬁi&w%’r&ﬂa;l{tﬂl

JIToT
BES B -
(%) (@)
R e IR LRSS,

fawds st o ] 100 %o
(71T @ 7o )

fawdT s 2y [ 50 %o
(Ts5iwa)

fawds sms quy | 200 %o
CICRAETL Y

Fawds sras gy | 100 %o
(Ti%a) :

fadw gfifage s 1 500 %o
(s ar ey )

fads gdifaaz st 11 150 %o
(i)

favds gifag< o | 400 %o
(W1 a1 arey)

Fiwds sftfaaz 2ot | 200 %o
(Tster)

19%% fafafe dim & wmam & AR gafaa By G wfw -

(2) a8 aw werfea T F GE A wead], o
T frdl Prlte At ¥ fag odar ¥ 257 o TE §, AT Wy
TA WIS T, Iw- arfen s fewn 9y v ¥ fag
T I g¥m Ok Paw 25 F g A ¥ fAq qdmr 3
F w0 ¥ fafafzs firg, map & A1 ol ot A ¥ fasgs b
ﬁmt%?m%ﬁiﬁ%wm&aﬁ%&zﬂﬁﬁ*aﬁ- -
#T F fru qug | W B W frar s A Fradgs
WEF F far qdami # o7 3 T=gF A ¥ avdrg wg

20. M- (1) ST F ¥ Frat ot 5ot 3 fawds sras 5
ﬁqqﬁﬁrf%ﬁﬂ%t#&é}frﬁ@mmﬁfﬁémﬁﬁﬁ ST |

(2) W0 & ¥ fodr & 59 Y Fawds §difaz ¥ fag
T FAT S § gnfra w AT |

21. 9T F AFf-- (1) fawts s A I & w7
A waTa THONE T (BiH ¥ fag qda ffire 7 # fafa-
few qggw ¥ TR Wifaw oden gy

(2)fw&mmﬁuﬁ!%mﬁammwwh
TS & fa adien afdss = % fafaize MIIFA F AT
wfas o g

(3) favds Sffraz 3 11 % = ¥ marwar sy At
TSI & fag oda, ofifre 9§ fafafz qzagw & ATATL
fafas «dar @ 7tz tfas aterr g

(4) famds dfane St [ 3 A T T wte
T2% & e oa, ofdrer ‘@' & fafafzer mrzasm & HAFT
fafaa et o stz s TIrET FH |

22. Qr—-Tawds @At AR {1 % =7 & qARAT AT
% fa0 T § 337 @ fedr nendi o fax 7 & gufaan (1)
¥ dr (@) ¥ wyac (1) @ %@z (%) = 9y g3
T &, WA T Fran qnaer w T F Y e
T AT T

22. I G F fag udfmy -~ (1) Tl wifiy fro
S & f9g aeafrdd ¥ gee fafas swga & quig gfama &
TR KE AET T N Wfas 10 § 3 Sfem & wepa
HE 9T wOm wdfay £

(2) @t fodt gordf 1 qden 3aa stfge aoa § Tz

e
TUAMFA, TXAT 1T 93en & T3 9917 qifw F1 far st ;
(2) =i v fafar wite es 14 w1 # & agi qdam
W, U G G ¥ A ma ¥ v T w2 & s

24. T (1) QW AwE A, @ oW fani 3 CEL]
Fal a@aa wwmra & fa odm zend FL AT & I qficfres
X F fafafzez wer ¥ wfree 3 e fFar sear g1 gt
¥ (151 & wfrea aqfia fea ¥ faar & qda wfawd 7y,
Ja% T wARA TAON9E, 3T TAMIT ALY FA ¥ e Farz
& AT T Nha A F faw, ddiias Frm

T A fr S wedt @ am ¥ @ rdw st g
1 ¥ =1 ¥ ggqar gwwa # qoen IAT Far &, mifrsr
T I AT UF @A qFA § AT AT OE Reaqi faw 3% 39
faaw (1) & 4% (7) ¥ gygs (11) 5 a¥%amf 51 qima 477
L Zar 21
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(2) =ufaaw (1)'i‘faﬁémﬁn % o7 5 0
q@1 ThET g § @ TX igaE W, g Wi g A arz

-mw%f«q,wmm\#am%ﬂaﬁﬁﬂm

F f&7 ar 934 wewal =afa F fag faad fHQ sgaa TR
neqdl 1 @ fFar 71 &, T F ¥ @ A qFR A, 7Y
THOTE & |

(3) fafem Afrdi & fag wamar swma, TR 9RE@

(wemar sore) fa®, 1961 & Swdl & uarc wQ A

FTT |
25 TdEn ¥ @@ AT fA-—(1) (%) fawds as AT
11 7Yz & [ & =1 & gawar mamig & fag odm i
g faam Fawa@, fAwaeeas, wIE, garsira, - T,
wME A WY AAAT #grir1 (@) w3 g @ feg
WY & genq el w1 dafes =1 ¥ giga fean @ /5
(2) fagds =@s A O s A% [ & & § g9«
s ¥ faq oden aifre gaga famT sasa & @ ww 4
w1z wifren wada faam, fearaazan & ag= Wi ¥ ga fzAl
N A @ v @ (e gra afegfa 1o
qrr V
T SqEH
. w1 Tai—(1) dar wds wendt fysd g fawi
& né‘ra fadi A9 & gawar swta ¥ fA7 o@@ ¥ fag
whT wgd s § adran ¥ ¥ qQ@ mEw §F 8
R Sfemd @M :
(2) wéem ¥ ¥ framm ¥ 7 Ty werdt B ¥ 39
frdn qiferfdl 31 Sigwe faad oes &1 9g AEE g S

gfs uﬂriﬁwm%ﬁﬁm Frovt & faae & ggsn ¥ S0
sad frdaw ¥ 9% 3, wiem ¥ 337 & wEr ad & s’

27. e q—(1) SO WK @ @ BECE 7
qeaw, I gEa A1, & aq wifz frasr odar ¥ § 7 O
g, wedw werdt & &1 A

(2) (%) sTm 7 @ o Faw @mEd, gES, W oW
TOrEE &1 GO FF BIEA ¥ g2 aver & andq =@tz g r ard
el S SaT e & el w3, EIE, A9 Wi F1 JEAE
g & Jwae & At a0 arft g

(=) woew swdl gra 99a BT 9T el §1 99 95
A% 7@ wra § 5@ aw (6 wead! ¥ dwr gw wrw gl T
Al g .

28. ITFCT—eardf, TAF FY q1 TAAT 7, FEIAT F IAL
T & fAC owr Sywew s @dwr W gw TS fadl s
udm A O wAAl A oS

29. 9WY & AT qM—(1) FE A wasdi QT 9@ H
¥ fT 70 vAT 9@t T ¥ faary fRET A 9@ 97 96 g T
FXm A7 gW qAIAA & fAQ garen qTT w0 IOt a@ e
ST |

(2) sowat oz feg w@ ad = @ fEEl @ STy,
@@ ¥ four wom WR v faw dfew ¥ A 9 &

(3) 9% SuaEl & wEted qef 97 § fa@ «0T o aw
R gEiEE g s fadl WE A1 9O AR AW ¥ 989, IET
99 & am v ¥ OF Ty I %W denid fREr s

30. TOET ¥ SWIT AvE FW—iwd TG wRG & IO
7at ¥ WT qEAF, TRAT T AT § AFG FO A A

Iy ¥ fedl @ serdt T W F agar e

w4 T8 Ta W § 0@ Ped e weadt F1 50§ TAerd I |
FTAN AT B AR WACHEr &, @ WA ¥ wAfas iy F
¥ faT we 9lEs & fedmaay, vhm ¥ &7 ¥ Pl faar
Ei-co ]

31. ofren w7 wrEm— Y W gedl dam F1qF 6
& fam w0 waT ¥ Al wmTm R I TS AW ¥ 9 W[
T WX TIENT W F AL A G fAaE WA TR g1
9 A € odws F gary ST M

32. 39z, AR, foma wfe—(1) +§ W =fa o
oy faw @ fadr wa safee & (o & faaal & o7 mawdi
T WIS FIX F GAEAE (AT IO B0 AT FECW
¥ B T ¥ ;W B0, Waia 37 dfgar 1860 (1860
%7 45) W &7 182 WX 420 ¥ qAA uiwdtwd e w@
dpg wIUd 1 S g e qfE AT T fradl F wdm fee

qfen ¥ 4% arar w16 werdt § @ 97 59 fanz fraw 36 ¥

ndA Froas fRC S S0 A Wit gl
(2) frdt @ &% ¥gw * A, o Ol & wdE wAwa

TmeTs TOET % %A 9 S9% dag fawn ¥ fodr W@ T

#dg @A §, W4T qfeEaw ¥ ¥ wuer ®1 W fraai ¥ v
3 S WA WO f5 ag AT § WK g wdwe w0 A
s1%3 S99 (qeg afew @it Wk Faw 36 & WIWIT WA
FETE T AT BRI

33. TE ¥ TTNg AT F1 WY@ AT AAT—IF WGt
& awr ¥ frer o froal & gl g@gar WWOTg TEr o
FT af 8, 9 T s g F ganr od@r ¥ $57 ¥ faw At
Ty ¥ A wds &m0 § F5 * £ At OF weard Y @3 %
w7t femr @ wwan, 99 @@ fHe-

(%) v&% Gd@t wiafea ¥ 7% S WAEE g, 7| FHI
A ST g AR

(@) g o ¥ g% A dE § AW o SEer @t
Fm &:

Ty ITEA @3 (@) # W fed werdt ¥ owamw {
e adEs F FEFET Wivarag & W g

34 qhan ¥ 19 454 Ty weAgdi U wAIWA F QI A;H
sETd A1 Wt At g fagdl F Sd@ adad sEeeE
faq odan & wAdd gar @ atgd At T Ll ¥ o TF
O 78t 430 w4 aw & aten ¥ 9% wlaw A9 F TWAQ A
FeAvex WA SIS Ag ar b £

35 Fiqey qaEi & gl ¥ qT an Ay wwiedl & fqg
wifaR vANT :— Tl @ faadl & wmarr fodr A & w@war
TTMTE 7 TEEn ¥ AT 51 @ 5 wedl §EAar SRR 4@
aa@ T wrn 3 fRay 73w saw gar § 5 oafr 9
s 7 ¥ = ¥ war e ¥ fower @y soAga
i wd ¥ 3ad fwds 31 @ 99 Feds F WA W F
siferdt ®) A< @ na & 73t O§ weadl ¥ odan § g
Jo% #1 Aqw ¥ ¥ qF FAdE F GA T 0T 90w & @
Primmare @6 wafg & fqq o @ 7@ ¥ wafas. gri wfa
farm ?h-n FTX F WA FT S FHANN
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MINISTRY OF SHIPPING & TRANSPORT
(Shipping Wing)

NOTIFICATION

New Delhi, the 30th December, 1982
(Merchant Shipping)
G.S.R. TT4E).—In fexercise of the powers conferred by
section 87 read with the sub-section (3) of section 78 and section

83 of the Merchant Shipping Act, 1958 (44 of 1958), the Central
Government hereby makes the following rules, namely:—

PART [—PRELIMINARY

1. Short Title and commencement—(1) These rules may be
called the Merchant Shipping (Examination of Dredge Driver
and Dredge Engineers) Rules, 1982.

(2) They shall come into force on the date of their publica-
tion in the official Gazette.

2. Definitions—(1) In these rules, unless the context other-
wise requires—

(a) ‘Act’ means the Merchant Shipping Act, 1958 (44 of

1958);
(b) “Appendix”* means an appendix to these rules.
(c) ‘Approved’ means approved by the Chief Examiner,

(d) ‘Dredger’ means 2 self-propelled floating craft equipped
for hydraulic dredging operations;

(¢) “Examination” means the cxamination for the grant
of certificates of competency as *‘Dredge Drivers” and
“Dredge Engineers”.

(f) ““Examiner” and ‘Chief Examiner’ mean the respective
persons specified in Appendix ‘A’

(g) ‘motor dredger’ means a dredger, propulsion power
of which is provided by internal combustion engines;

o A s bl s
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| (h) ‘steam dredger’ means a dredger, propulsion power of
: which is provided by reciprocating steam engines or
steam turbines in conjunction with boilers.

(2) Words and expressions used in these rules but n9t_deﬁned :
shall have the meanings respectively assigned to thcmrm the Act.

3. Grades of Examinations : (1) Examinations shall be
held in accordance with provisions of these rules for the grant

of certificates of competency in the following four grades
gamely.—

(a) Dredge Driver Grade I1;

(b) Dredge Driver Grade I;

(c) Dredge Engineer Grade IT; and

(d) Dredge Engineer Grade 1.

(2) For each grade of Dredge Drivers and Dredge Engineers,
certificates of competency may be granted as follows, namely:—

(i) Motor Certificate, entitling the holder thereof to serve
in the respective grade on board any motor dredger;

(ii) Steam Certificate, entitling the holder thereof to serve
in the respective grade on board any steam dredger;
and

(iii) Combined Motor and Steam Certificate, entitling the
holder thereof to serve in the respective grade on board
any motor dredger or a steam dredger.

4. Endorsement of Certificates:—Any person holding as
Dredge Driver Grade II, Dredge Driver Grade I, Motor Certi-
ficate or steam certificate, Dredge Engineer Grade II or Dredge

" Engineer Grade I, for Motor or Steam may, after serving for the

gcscribed period specified in these rules in the type of dredger for
which he does not hold a certificate appear of endorsement
examination and any person passing such endorsement exami-
nation may be granted a combined motor and steam certificate
for the respective grade.

PART II

QUALIFICATIONS FOR VARIOUS GRADE OF
CERTIFICATES OF COMPETENCY

5. Dredge Driver Grade -IL—(1) Every candidate appearing
at the examination for certificate of Competency as Dredge Driver
Grade II— _ 5

(a) shall not be less than twenty vears of age: on the date
fixed for the examination and

(b) shall possess any ome of the following gualifications
namely :—

(i) satisfactory service for a period of not less than eighteen
months as apprentice or fitter on work suitable for the
training of a Dredge Driver or in the manufacture or
maintenance or both of dredging Driver machinery

“followed by service for not less than three years in the
engine department of any type of self-propelled vessel
having propulsion power of 250 KW and above, of which

. Dot less than one year as service has been performed in

“%the capacity of a watchkeeping greaser or equivalent in
the engine room or pump room ef a dredger having pro-
pulsion power of 375 KW and above, during which dre-
dger was engaged in dredging operations for not less
than 240 days; qad_

(i) Satisfactory service for a
five years in the
self propelled

250KW and above, and of which not less than one year's

service has been performed in the capacity of a watch-

period of not
engine department
vessel having

less than
of any type of
propulsion power of

keeping greaser or equivalent in the engine or
pump room of a dredger having propulsion power
of 375 KW and above during which period the
. dredger was engaged in dredging operations for
not less than 240 days; and = -

(iii) Certificate of competency as Second Class Engine
Driver granted under the Inland Vessels Act, 1917
(1 of 1917)/or equivalent certificate granted under
the various Harbour Craft Rules made under the
Indian Ports Act, 1908 (15 of 1908) where the
examination is considered by an Engineer and Ship
Surveyor of the Mercantile Marine Department,
followed by satisfactory Service for a period of not

- less than one year in the capacity of a watch-
keeping greaser or equivalent in the engine room
or pump room of a dredger having propulsion
power of 375 KW and above during which period
the dredger was engaged in dredging operations for
not less than 240 days. :

(2) Any person holding a Certificate of Competency as
dredge Driver Grade II, Motor or steam, may, after performing
six months service in keeping regular watch in the engine room
or pump room of dredger having propulsion power of not less
than 375 KW, being a dredger of the type for which he does not
hold the certificate during which period the dredger was engaged
in dredging operations for not less than 120 days, appear at the
endorsement examination.

6. Dredge Driver Grade-I—(1) Every candidate appearing
at the examination for certificate of competency as Dredge
Driver Grade I—

(a) shall not be less than twenty years of age on the date
fixed for the examination; and

(b) shall possess any one of the following qualifications
namely:—

(i) Certificate of Competency as Dredge Driver Grade
II followed by satisfactory service for a period of
not less than two years in the engine department
on any type of self propeiled vessel having propul-
sion power of 250 KW and above, of which not les
than one year service has been performed in keeping
regular watch in the engine room or pump room of
a dredger having propulsion power 375 KW and
above during which period the dredger was enga-
ged in dredging operations for not less than 240
days; and

(ii) Educational qualification equivalent secondary
school leaving Certificate at Xth level’ followed
by satisfactory service for a period of not less than
two years as an apprentice or a fitter on work
suitable for the training of a Dredge Driver or in
the manufacture of dredging machinery further
supplemented by service for a period of not less
than three years in the engine department of any
type of self propelled power of 250 KW and above,
of which not less than one year service has been
performed in the capacity of watch-keeping kee-
ping watch as a greaser or equivalent in the engine
room or pump room of dredger having propulsion
power of 375 KW and above, during which period
the dredger was engaged in dredging operations for
not less than 240 days; or.

(iii) Certificate of Competency as First Class Engine
Driver granted under the Inland Vessels Act, 1917
(1 of 1917) or an equivalent certificate granted under
the various Harbour Craft Rules made under the
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_Indian Ports Act, 1908 (15 of 1908) where the exa-
mination is conducted by an Engineer and Ship

.~ Surveyor of the Mercantile Marine Department,
followed by not less than one ear’s service in
keeping regular watch in the engine TOOmM OF pump
room of a dredger having propulsion power of 375
KW and above, during which period the dredger
was engaged in dredging operations for not less
than 240 days; or

(iv) Certificate of Competency as Engine Drives of
sea-going ship following by ot less than six months
servipe in keeping regular watch in the engine room
or pump room of a dredger having propulsion
power of 375 KW and above, during which period
the dredger was engaged in dredging operations for
not less than 120 days; or

(v) Diploma in Mechanical Engineering granted by a
Board of Technical Cducation of a state in India
followed by not less than two years service in the
engine department on any type of self-propelled
vessel having propulsion power of 250 KW 'and
above, of which not less than one year's service
has been performed in keeping regular watch in
the engine room Of pump room of a dredyer room
of a dredzer having propulsion powe: of 375 KW
‘and above during which ' period the dredger was
engaged in dredging operations for not less than
240 days.

Apy person lolaing a certiccate of competency as

Dredge Grade L, Motor or Steam, after performing service
in keeping regular wat -h in the engine room OF pump room ofa

dredger having propulsion powe

¢ of not less than 375 KW,

being a dredger of tue type for which he dozs not hold the

certificate,

during wtich period the dredger was engaged in

dredging operations for not less than 120 days, appear at the
endorsement examinz tion.

)]

ing at the examination

Dredge Engine:t Grade 11—(1) Every candidate appear-
for Certificate of competency as Dredge

Engineer Grade 11—

(a)

()

shall be not lcss than twenty one years of agz; on the
date fixed for the examination; and

shall possess 2ny on¢ of the following qualifications

pamely —

(i) Pass in Part ‘A’ of the examination for Certificate
of Competency as Sacond Class ELngineer in the
Merchant Navy held under the Merchant Shipping
(Examinaiicn of Engineers in the Merchant Navy)
Rules, 1905 or @ degree in Mechanical Engineering

of a recounised University or Electrical Engineer-
ing, or Iastitution in India followed by notless
than two vears <ervice in the engine department

. of any type of self-propelled vessel having propul-
sion power of 750 KW or above, of which not
less than one year service has been performed in
keeping regular watch in the engine room or pump
room of a dredger having propulsion power of
750 KW and above during which period the dred-
ger was engaged in dredging operations for not
less than 240 days; of

(ii) Diploma in Mechanical Engineering of a Board
of Technical Education of any State in India
followed by satisfactory service for a period of
not less than one year as an apprentice engineer
on work suitable for training of 2 dredge Engineer
further supplemented by service for a period of

=_ﬂ" - — o
not less than three years in the engine departme

(8) Dredge
appearing of the exmaination for certificate of Competency as je,. ,

Dredge Engineer Grade 1I— i
(a) shall not be less than twent) ihiree vears of age on the

(b) shall possess,—

o'f any type of self-propelled vessel having prop
sion power of 750 KW and above, of which n
less than one year’s service has been performe
in keeping regular watch in the engin
room of a dredger having propulsion power 0

~ 750 KW and above during which period the dred @
ger was engaged in dredging operations for not Dredg:
less than 240 days; or ing ser

5 in the
(iif) Educational qualification equivalent to secondatyi} sign 1%
school leaving certificate’at Xth level and Iuland * for wh

the dr

Engineer’s Certificate of Competency granted
under the Inland Vessels Act, 1917 (1 of 1917) than 1
or an equivalent certificate granted under the
various Harbour craft rules made under the Indian 9.
Ports Act, 1908 (15 of 1908) where the examination |both i
is conducted by an Engineer and ship surveyor pective
of the Mercantile Marine Department followed | motor
by not less than one year’s service on keeping re- for ce

_gular watch in the engine room Of pump room ofa Certifi
dredger having propulsion power of 750 KW and | "here
above during which the period the dredger was BETEY !
engaged in dredging operations for not less than 10.
240 days; or ) ing G

(iv) Educational qualification equivalent to Secondary Shipp!
School Leaving Certificate at Xth level and Certi- E:‘I::L

ficate of Competency as Dredge Driver Grade 1
followed by not less than three years service in the undet
engine department of any type of self-propelled | Me“f*
vessel having propulsion power of 750 KW and o

above out of which not less than one year's service | - L
has been performed in keeping regular watch TR i
the engine room or pump room of a dredger having 0 e
propulsion power of 750 KW and above during cular
which period the dredger was engaged in dredging above
opertions for not less than 240 days. (’Pe"tﬂ
men

(2) Any person holding a certificate of competency as Dredge 2
Engineer Grade II, Motor or steam, may, after performing §Secon
service in keeping regular watch in the engine room or pump §Mercl
room of a dredger having propulsion power of not less than §Navy
750 KW, being a dredger of the type for which he does pot hold §icate
the certificate, during which period the dredger was engaged fprodi
in dredging operations for not less than 120 days, appear of the kior nc
endorsement examination. : T

¥ - mach
Engineer Grade I—(1) Every candidate whict

(3
First

date fixed for the examinaiion; and

(i) Certificate of Competency as Dredze Engineer
Grade II followed by not less two years' service
in engine department of any type of self propelled
vessel having propulsion power of 750 KW azpd abov
of which not less than one year’s service has been |
performed in the capacity of Engineer-in-charge of
a watch (shift of duty hours) in the engine room and
pump room of a dredger having propulsion power
of 750 KW and above during which period the
dredger was engaged in dredging operations for
not less than 240 days; and

(ii) Certificate of proficiency in Fire Fighting and
First Aid at sea Certificate. 3
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?’ Provided that a candidate who does not possess the
‘certificate required under Sub-Clause (ii) of clause (0),
permitted to appear for :he examination -if the examiner is
satisfied that candidate does not possess the said certificate
for reasons beyond his control.

(2) Any person holding a certificate of competency as
Dredge Engineer Grade I, Motor er steam, may, after perform-
ing service as Engineer-in-charge of a watch (shift of duty hours)
in the engine room and pump room >fa dredger having propul-
sign power of not less than 750 KW, bzing a dredger of the type

uland { for which he does not hold the certificate, during which period
anted | the dredger was engaged in dredging operations, for not less
1917) | than 120 days, appear at the endorsement examination.

r the

adian 9. Qualifying service—For the purposes of rules 5 to 8,
ation | both inclusive, qualifying dredger service prescribed in the res-
veyor | pective rules shall mean service performed on dredgers having
‘owed | motor propelling machinery where a candidate, seeks to appear
1g re- for certificate of competency of the respective grade for a Motor
1 of a ] Certificate and an dredgers having steam propelling machinery
7 and | Where a candidate seeks to appear for a certificate of compe-

- was Jtency of the respective grade for a Steam Certificate.

than 10. Grant of Dredge Engineers Certificate to Persons hold-
ing Certificate of Competency issued Under the Merchant
Shipping (Examination of Engineers in the Merchant Navy)

n: .!‘ Rules, 1963. (1) Any person who holds a Certificate of Com-
ade T petency as Second Class Engineer, Motor or Steam, granted
B under the Merchant Shipping Examination of Engineers in the

selled Mer&;hanl _Navy Rules, 1963, May be eligible for endorsement
F st 4 of his certlﬁc:ue‘ as chdg.e Engineer Grade II of the respective
srvice [UYPe on producing ewden?e of having performed satisfactory
Ch iy selyice ."or. not less than six months in keeping regular watch
aving m the engine foom or pump room of dredger having the parti-
uring cular lypc.of ma_chmery. and propulsion power of 750 KW and
dging above during which period the dredger was engaged in dredging
operaticns for not less than 120 days. For any such endorse-
ment a fee one hundred and fifty only shall be payable.

rec_lgc (2) Any person who holds Certificate of Competency as
‘Mg ISecond Class Engineer, Motor or Steam granted under the
PUMP Merchant Shipping  Examination of Engineers in the Merchant
than Navy Rules, 1963 may be eligible for endorsement of his certi-
hold ficate as Dredge Engineer Grade I of the respective type on
aged producing evidence of having performed satisfactory service
of the for not less than one year in keeping regular watch in the engine
room or pump room of a dredger having the particular type of
machinery and propulsion power of 750 KW and above, during
fwhich period the dredger was engaged in dredging operations
for not less than 240 days and for any such endorsement a fee
pf rupees two hundred only shall be payable.

idate
cy as

. (3) Any pzrson who holds a Certificate of Competency a
First Class Engineer, Motor or Steam granted under the Mer-
thant Shipping (Examination of Engineers in the Merchant
Navy) Rules. 1963, may be eligible for endorsement of his Certi-

ineer ficate of Competency as  Dredge Engineer Grade I of the re-
IVIce pective type on producing evidence of having performed satis-
relled factory servics for not less than six months as Engineer in-charge

f-a wa(c},\i (shift of duty hours)in the engine room and pump
been foom of 2 dredger having the particular type of machinery and
e of Propulsion power of 750 KW and above during which period
1and fhe dredger was engaged in dredging operations for not less than
ower W20 davs and for any such endorsement a fee of rupees two
i the fhundreq only shall be payable,

 for § 11. Service on Indian in Naval Ships—Service performed by
Y person on Indian naval ships which meets the requirement
f such service specified in rules 5 to 8, both inclusive, he may

© assessed by the Chief Examiner and accepted towards quali-
1132 Gi/s2_3

and

fying service for appearing of the respective examinations for
Certificates of Competency under thesé rules. :

Provided that service on ‘board Indian naval ships shall not

be accepted in lieu of service required to be performed on board
dredgers.

PART III

GENERAL PROVISIONS

12. Tesiimonials—(l) Every candidate shall produce:—

(i) Testimonials in respect of workshop service duly signed
by the employer(s) or his/their authorised representatives
and such testimonials shall testify as to the conduct and
ability of the candidate and certain detailed particulars of
work and the period for which the candidate was engaged
in different branches of the workshop.

(ii) Testimonials in respect of service on merchant ships,
Naval ships or dredgers duly signed by the Chief Engi-
neer of the respective ship and such testimonials shall
testify s to the sovriety, experience, ability and conduct
of the candidate and contain detailed particulars as to
his rank on watch-keeping duties and shall be counter-
signed by Engineer Superintendent or any other repre-
sentative of the owners of equivalent rank, but not
testimonial shall be deemed as valid unless it is signed by
the Chief Engineer and countersigned by owners
representative as aforesaid.

(2) Testimonials referred to in sub-rule (1) shall be in the
forms specified in Appendix ‘B’ or as near thereto as possible.

13. Verification of Service—(1) Any service claimed to have
been rendered on board a ship or dredger which is not snpported by
documentary evidence may not be accepted for the purpose of
these rules.

(2) Where any service is rendered on a ship or vessel which
does not normally open Articles of Agreement with the crew,
such service should be supported by other equally authentic
evidence.

(3) Whenever there is anv doubt as to acceptability of any
service referred to in sub-rules (1) and (2) such case may be
referred to the Chief Examiner who shall decide the same.

14. Eye-sight—Every candidate shall produce a certificate
granted by the Merchatile Marine Department or Port Health
Office certifving that he is not colour blind and he possessed
normal vision with or without glasses.

15. Physical or Mental Defects—If the Examiner finds that
a candidate is afflicated with deafness or with some other physical
or mental infirmity and is satisfied that the degree of infirmity
is such as to interfere with the proper performance of the can-
didate’s duties, he shall report the case with full particulars to the
Chief Examiner for such action as may be deemed necessary.

16. Calculation of Service—The service of any candidate as
shown in the testimonials shall be reckoned by the calendar
month, that is to say the time included between any given day in
any month and the preceding day of the following month, both
inclusive. The number of complete months from the commen-
cement of the period, ascertained in this way, should be computed
after which the number of odd days should be counted. The
day on which the service commences as well as that on which it
terminates should both be included and all odd days added
to zether and reckoned at 30 days to a month,

.

LS
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PART—IV

17. Examinations-Applications—(1) - Any candidate who

is eligible for appearing of any examination for. Certificate of

_Competency in accordance with the provisions of Part I of these

rules may submit his application in the form specified in Appen-
dix ‘C’. :

(2) Application for examination for certificate of Compe-
tency as dredge Driver Grade II or Dredge Driver Grade 1 may
be addressed to the Mercantile Marine Department, Calcutta
Visakhapatnam, Madras, Tuticorin, Cochin, Marmugao, Bombay,
or Jamnagar. Application for examination for Certificate of
Competency as Dredge Engineer Grade II or Dredge Engineer
Grade I may be addressed to the Mercantile Marine Depart-
meént, Calcutta or Vishakapatnam. Every such application shall-
be accompanicd by supporting documents specified in rule 18
and appropriate fees in accordance with the scale of fees'specified
in rule 19.

18. Documents required to accompany applications :—

(1) Every application shall be accopanied by the following
documents, as applicable, namely :—

(i) Certificate of nationality;

(ii) Certificate of birth;

(iii) Testimonials in respect of service rendered in workshop,
merchant ships/naval ships and dredgers;

(iv) Certificate of Competency, if any held by the applicant;

(v) Certificate of eye-sight; :

(vi) First Aid at Sea Certificate; and

(vii) Certificate of Proficiency in Fire Fighting.

(2) All documents received with the application shall be
returned to the candidate after verifying his eligibility for appea-
ring for the examination for Certificate of Competency mentio-
ned in the application.

(3) Cartificate of nationality shall establish that applicant is
a citizen of India and Certificate of birth or certificate of natura
lisation may be accepted as adequate for this purpose.

19. Fees—(1) Every application for appearing for the exa-
mination for the grades specified in column (2) of the Table set
out below shall be accompanied be fees specified in column (3)
of the said Table.

TABLE
Grade Examination F
(a) (b)

Dredge Driver Grade II . Rs. 100/-
(Motor or Steam)

Dredge Driver Grade II Rs. 50/-
(Endorsement)

Dredge Driver Grade T Rs.  200/-
(Motor or Steam)

Dredge Driver Grade 1 Rs. 100/-
(Endorsement)

Dredge Engineer Grade I1 ] \Rs. 300/-
(Motor or Steam)

Dredge Engineer Grade IT Rs. 150/-
(Endorsement)

Dredge Engineer Grade I Rs. 400/-
(Motor or Steam)

Dredge Engzinecr Grade [ Rs. 200/-

(Endorsement)

..(2) A candidate desirous of varifying whether he is élig
for appearing at the examination_ for any particular grade §
submit his testimonials and other documents for scrutiny td
officg of the Mercantile Marine Department which has E
specified as an examination centre for that grade in rule 257
every such enquity shall be accompanied by a fee of rup
fifty in the csse of applicants aspiring for appearing at examir
tions for Dredge Engineers of any Grade and rupees twentyfy
in the case of applicants aspiring for appearing in examinatiof
for Derdge Drivers of any Grade.

20. Language—(1) Examination for Dredge Drivers of eithg
grade shall be conducted in both Hindi and English languages. .

(2) Examinations for Dredge Engineers of cither grade shalph:
be conducted in English only.

21. Nature of Examination—(1) Examination for Certifica
of Competency and endorsement as Dredge Driver Grade I
shall consist of viva voze examination in accordance with the
syllabus specified in Appendix *D’.

(2) Examination for Certificate of Competency and endors o
ment as Dredge Driver Grade I shall consist of viva voce examy
nation in accordance with the syllabus specified in Appendix ‘E]

(3) Examination for Certificate of Competen¢y and endorse
ment as Dredge Engineer Grade II shall consist ..........
written papers and viva voce in accordance with syllabus speck
fied in Appendix ‘F.

(4) Examination for Certificate of Competency and endot
sement 2s Dredge Engineer Grade 1 shall consist of writtel
papers and viva voce in accordance with the syllabus specifig
in Appendix ‘G’".

clause (b)(i) of (b) (ii) sub-clause (i) or sub-clause (ii) of clause(bj
of sub rule (1) of rule 7 may be exempted from appearing fo
the paper on ‘General Engineering Science’.

23. Marks Required for Passing-(1) Candide fes2:¢ requii G

and not less than sixty pe- cent marks in viva voce for bein
declared as pass.

afte- the examination is over.

{3) Whe-ecexaminationconsists of bothw:itter pipe:saswe
as viva voce. results shall be declared at the examine tioncentl§™
within twe months of the Completicn ¢f the exi mird 1ok

for any Ce-tificate of Competency unde- these rules shall
issued a lette” of Authority in the form specified in Append:
‘H* addreszsed to the Principlel Officer of apy dist,ict of il
Me cantile Marine Depa:rtment of the choice of the caridida te f¢ g
detive: y of Certificate of Competency ‘nexchange the co’asat
when the said certificete is .cedy ©OrF issue:

for the Ce tificate of Cempetency @5 Diedge Engineer G el
issue of such lette- of Authority mey be held up until the candidal
complies with requirement of sub-cle use (i) of cleuce (b @

sub-rule (1) of rule 8. ]
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: ’ " The letter of Authority referred to in sub-rule (§9) unle.ss :
é ellea by the Chicf Examiner, shali have the same effect as if
jtwerea Ce:tificate of Colnpetency for the respective grade fora

» e - ‘
-ade
ny to:

has bej peciod of two years from the date of its issue or uatil such sl:}oﬁe:
:erzs I8 iz as a Cs:tificate of Cempelency is issued to the candidate,
of rupa

whichever is. earlier.

examin;
wentyfiy

(3) Caz-tificate of Competency for different Grades shall be
ninationg.

issuzd inaccordance with the provisionsof the Merchant Shipp-
4 §ing,(Ce tificatss of Competency) Rules, 1961.

of either

25. Plane and Day of Examination-(1) (@) Exmination for
1guages.

e -tificates of Compgetency as Dredge Driverss, Grades H and |
ade shaljshall be held at the Mevcantile Marine Department Calcutta,
Viskhapatnam, Madras, Tuticorin Cochin, Mormugzo,
{Bombay and Jamnagar. (b) Candidatcs may be individually
Certificatfinformed of the date of examination on acceptance of the
Grade Ippplications.

with the

(2) Examination for Certificates of Competency as Dredge
ngin07s, G ades Iand I, shall be held 2t the Me-cantile Marine
endo Dcpartment Calcutta, in the month of May of Mercantile
:ee.xarn' rine Departmeat Visakhapatnam in the month of November
podix ‘E on days notified by the Chief Examiner.

endorse

PART V MISCELLANEGUS PROVISIONS

26. Punctuality :—(1) Eve-v candidate who has filed his

pplication for appearing at the examiration for Certificate of
1 endo ompetency of any Grade under these rules shall be present
... Pt the examination centre prior to the commencement of
specifig ¢ mination. ~

[ writtes

(2) A candidate arriving late at the examination centre may
ot bz permitted to appear at th: examination except under
pecial circumstances where 2 exa miner is satisfied thatdelayed
d in subfirrival of the candidateat the examination centre has cccured

clause(bfiye to reasons beyond his control.
ring fo

minatio
Srade IJ

27 Stationery:—(1) Answer papers and other items of
. patiornary, books, tables, dra wing. boards, T-squares etc. -
> ‘equiiequired at the examination centre shall be supplied to every
fen p2pandidare, 7
for bein .

(2) (@) Unused stationery, books, table eic., shall be returned
0 the examiner before leaving the examination centie and any
cnly vigandidate who causes damage to any item of staticnery, books,
ine. scafables, etc., shall be liable to compensate for such damage.

(b) The Examiner may withhold the documents submitied by
. saswephe candidate until such compensation is received from the
oncentfandidate.

nirsicd 28, Instruments -A caudidatemay,subjecr. to prior permi-

pSion of the examiner, bringsin ke examination hail his own
min? Uicnstruments, for answering papers and may be permitted to

shall Wuse Slide Rules,
Append : ; : ‘
ic?pef i 29, Answering Questions—(1) No condida te shzll work out

tidate fd Problemsinany other Paperexcepton answer papers supplied

< fna 0 himat'the examination halland the blotting papers shall not
b¢ used for this purpose,

() All working on answe: pape:s except for sketches shall be
minatift ink, and the sketches may be drawn in pencil,
G zde :
-andidaf ) Answers shallbe writien in clear and
ice (b) 4 2lloted page of the answer paperand of at the commence-
®0tof answer to any question, serial number of such question
2ll be w_itten on the left hand margin of the answer paper.

2

legible manneron

30. Copying During Examination-Copying fremanswer papers
.ofany other candidatesor from other books, publications or
manuscripts or affording @ssistance to any other candidate for
copying from his own answer Jpaper or communicating any infor-
mation toany othe: candidate while examination isin progress
shall constitute an offence and the offender may be debarred .
from appearing at the examination for such rericd not exceed-
ing twelve months at the discretion of the Chief Examiner.

31. Leaving Examination Hall--Nocandidate shail leave
examination hall without prior permission of the examiner
and before so leaving he shall hand over to the Examiner his

answer paper and unused items of statione: y including books
acd tables. :

32. Fraud, Mis-representation, Bribery eic.—(1) Any
peiscns who makes, causes to be mede O: assists in making
any false representation for the putpose of obtaining for him-
self or for any other person a Ceitificate of Competency
under these rules, shall be guilty of an offence liable for
prosecution under Sections 182 and 4200f the Indian Penal
Code. 1860 (4507 1860) and if the offender _be the candidate
appearing for at any examination under these rules, he shall
furtber be liatle for action under rule 36.

(2) Any 2ttempt at offering illegal gratification to any public
servant who is in 20y way connected with the conduct of the
examinations for Cettifica tes of Competency under these rules
or related matters, shall bz construed as misconduct within the
meaning of these rulcs and parsoa guiity of such misconduct
shall be liable for ciriminal proceeding and other action in
accordance with rulc 36,

33. Service Found to be Insufficient After Examination —
Where in the cise of 2 ¢ did ite who his pissed any exami-
nition for a Certificate of Competency under these rules it is
found that there is any deficiency in his qualifying service enti-
tling him to appear for at tha cxami-atio 1, such candidate may
not be granted the certificate until.

(2) he has made good the deficiency in qualifying service
by rendering such additional service as necessary; and
(b) he has reappeared for and passed the ex“mination :

Provided that the requirement of clause (b) above may be
waved in the cise of any candidate at the discretion of the
Chief Examiner. :

34. Requirement to be Complied with by Candidites rei-
ppearing at an ex2mination. No candidate who hd failed in
any examination for a Certificate of Competeney under these
rules shall reappear for examination of the respective grade
unless seven calendar months have elapsed since his last atiempt
at the examination. :

35. Further Experience for candidates reappearing at an
cxamination in Certzin cases— Where 2ny candidate appearing
atanexamination fora Certificite of Competency of z2ny grade
under these rules is found to be so weak and igaorant as to give
ceuse for apprehension that-his lack of knowledge may, if he
is allowed to keep independent wateh as certificated officer,
endanger a dredger or lives of persons on bord a dredger, such
candidate may be required to perform additional SErvice on
board a dredger for such period, not cxceeding twelve menths
at the discretion of the Chiefl Examiner, before b is p. rmiticd
to reappear for the examination.

-

36. Punishment for Misconduct— (1) Wikre a cindidate
has been found to be guilty of any misconduct in relation 1o an
cxamination including copying, insolence to ony cx“miner o
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disorderly or improper conduct in. or about the hall where the

examination is conducted or is guilty of contravention of &ny
provision of these rulcs, he mey be liable for punishment in
any onc or more of the ways specified below namely:—

(a) Where the examination has not commenced, the
candidate may be debarred from appearing in the exa-
mination;

(b) Where the examination has commenced but not com-
pleted, the candidate may be debarred from taking

of any of the Merc=ntile Maring Departments and sk
be accompanied by a declaration explaining the ¢
cumstances in which the original Certificrte of Comp

tency or the letter of Authority was destroyed, defacel

or otherwise lost, and such declarition shall be mad
in the presence of the Principal Officer, Mercantilg
Marine Department or the Surveyor in Charge of the
Meichantile Marine Depirtment to  whom thg
application is made for onward transmission to

the]
further part in the examination, Chicf Examiner. {t 4
(¢) Waere the cxamination. is completed but its rfesult is (3) Every application for a cértified copy of Certificate of 2. Spec
not declired, the candidate’s result may be withhela: Competency or Letter of Authority shill be accompa{ Name:
i 3 i = artifics e
(1) where the examin~tion is completed and the candidate wicd by & li.x of rupees fifty in the case of (_:"'mﬁcd,t? fo::
has been declired to hve passed it, issued of certificate Dred‘ge Dr|¥crs and rupees t?ncrhundreds in the case o
to the candidste may be held up for such period 2s may ' Certificite for Dedger Engineers.
be decided by the Chief Examiner. 1
: : APPENDIX ‘A’ son of
(2) Any candidate sginst whom action is taken under sub- - Officia
rule (1) my be debarred from apperring at any examination [Seo Rale 2(N0) ACT C
for Certific:te of Competency under these rules for such further EXAMINERS single
pesiodag may bo deciufin e LANS Extwier. 1. Chief Surveyor with the Government of India who shallbe}
37. Issue of Certified True Copy of Coertificite of Compe- the Chief Examiner.
e ; 2. Deputy Ghicf Surveyor with the Government of Indial —
(1) Where 2 Certificite of Competency issued under these in charge of ex2min~tion.
rules or a Letter of Authority specified in sub-rule (1) P : 2
- ’ hief Surv oted 2s P 10 g
~ of rule 24 is destroyed or defaced or otherwise lost, the 3. Deputy Chief Surveyors promoted 2s Principal Officer
- holder may obtain a certified copy thereof from the 4. Deputy Chief Surveyors with the Government of India:}
(ot Extusiops. 5. Erigine‘r.r and Ship Surveyors attoched to the Direclor.'.tel Repot
(2) Application for such certified copy shall be made in General of Shipping and those in the Mercantile Marinef - s
the form specified in Appendix ‘I" to the Chief Examiner Dep?riments. 4 oo
APPENDIX ‘B’ Repor
[See Rule 12(2)] s Geuer
; T
Specimen Form of Testimonial for W orkshop Service g
Name and andress 0Fthe: b i ol et viss s e v S M ale s s f vesdalhie s he s d il R B s il s e e
gt WOTKS 1 = i 0 in hee Sl m Sl Ric > o sl v o o m s i s ¥R O ST S S ey M SRS W 's S R g AR O R
Typesiof jobundeifaken St L 20 CaTalin 0SS0l s v b b s s s iR AR R e RS SRS e R S et s R S TRt
......................................................................................... 3. Sp
I certify that the following is a full and true statement of the satisfactory workshop service performed by Shri.................... Nam
........................ T e e S M = R S S e e
supervision at the above works.
Typeof work  Designation Period Total Remarks : [
Y M D unde
e S e S From — _:_ro s - ———— - — S SN - T Omc
1. Fitting Inlar
2. Metal Turning total
3. Boiler making/ pelle
reporting —-
4. Pattern making
5. Shaping, Milling etc. ) A
6. Tool room “
7. Smithy
8. Welding
9. Electrical
10.
1l.
12.
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SSEC. 3(D)] [wrr [I--wix 3(i)] . AT & ;s
or-in-chafgf Report as to ability . ... SN T e S O Msrons oy SO
itsand Wepestastacondact . . oulo Sl i b GBSO e L S R R e L el
g the cigGemeral Remarks . . ° . Uisggrdioima SRS Sl S e B im0 0 el SRS e i
B of C Signature of the Officer-in-Charge of T raining.
ed, defic Name
all be m: Designation :
Mercantil Seal
e R i
whom th, N
[ t‘? 4 i Designation : General Manager
7 Seal

“rtificate o
¢ accompa.

tificate fog employer

2. Specimen Form of Testimonial for Ship Service
| Name and address of the

he case of : :

ho shall be

..............................................................

I certify that the following is a full and true statement of service performed by Shri
son of Shri

t of Indi

ficer:
of India

directorat
le Marin.

.................................................... under my supervision on board MV/SS/MT/ST/MD/SD....... ..

b RN A e e e e e registered under the Merchant Shpping

ACT Coasting Vessels Act/Inland Vessels Act/Harbour Craft Rules having Internal Combustion/Steam Engine, propelled by

single twin screw of total power.......................... . KWw.

O ERATNE = s B Total S Boglieabeyi | Bl aE T
From To Y M D I M D

Report as to ability

Report as to conduct

iR G S e s RRe iy
Comlmmds. " irva i s e
SRR ChBogliner. ...
R e T MR e s
feelionte of Comptency Moo, ot s o oS
Seal
i e e AT R e S
et e Ut SN et
Designation : Engineer Superintendent
Certificate of R RO, . i
3. Specimen Form of Testimonial for Dredger Service

Name and address of the employer

[ certify that the following is a full and true S Sl et o R I
under the supervision on board i I e R T S S S T 17 L W e g MGk g 0
OCHRE190: ..o die o g S B G O e vegistered under the Merchant Shipping Act/Coasting Vessels Act/
Inland Vessels Act/Harbour Craft Riles having Internal amae oo b i SOOI e Kw
total for propelling power and

Kw. total for dredge pump and pro-
pelled by single/twin screw.

Period S S TS B T i

I Naﬁg’, ; i{_cm&r—ks_ :
— : : of duties*
From Total Dredging Days
i To -
X M D Y M D
*Nature of duties—

(a) Keeping waltch as greaser or cquivalent in the engine or pump room.
(b) Keeping regular watch in the engine or pump room.

(¢) Engineer-in-charge of a watch in the engine and pump room.
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" Report as to ability

Report as to conduct

Report as to sobriety.
General Remarks

.................................................
.................................................

..................................

Signature of the Chief Engineer ...........icecoevresenaisns
MNape -~ oiv e R T T
Certificate 'of Competenicy NO: & . ... c.iuieiiitusincsessansosio
Seal
ot ERIgnBd Y | o o sy it b e b e D s e a3 e e Wibis
Name o il i is e s
Designation : Engineer Superintendent i
Cextificateof Competency NG, ..o ccanssor-isconsinnsssinssns 3
Seal
APPENDIX ‘C’
[See Rule 17(1)]
Application for Drope Duties/Enginecrs Examination
POt o oo s i e e s By iR e il R o A8 Rotation No. e osiis i Sudsasiavrtsasdiin. + e e st e e n e :
(A) Particulars of Applicant
Full Name (in Block Letters)
- - Permanent Postal Address
Last First ; Middle
n
Date of Birth (Birth Certificate to be produced ) ; Where Born Nationality I
Day Month Year Place State Country \
(B) Previous Certificate
Number Mpbtor, Driver or Place and Date of If at any times suspended or cancelled,
Steam, Engineer —_— state
Endorsement Examination Issue
Court of Date Cause
of authority
(C) Examination Now Required
Motor, Steam Driver or Engineer  Grade Port Month and Year Mercantile Marine
Endorsement Department  office
to which certificate
is to be sent
(D) Previous Results for the Examination Now Required
Port Day Mnntﬁ Year Results




[ T—sw 3(0)] J l_ ; R '-‘-iﬂ‘m!i'r'ﬂ..‘;'__‘a':“m‘ o,
T . : ;

: e (E) Education

Name of School Courses attended - 5 . Period attendance ¥ A Certificate . “oblhitieli 2 .

e

(F) Statement of Workshop Service

No. of Testimonials Name of Workshop Type of job under Type of work
taken by the work  done by ; s
Shop applicant From To . X M =5

‘Dates Period

e S
-

~ Total
o e S e S
=E T e e i s fg

(G) Particulars of Ship Service

No. of Testimonials Name of ship  Official No. Motor or Propelling Rank Date - Period
Steam Power KW

=i L e el
2 e el S ST R SR B S i
b ST ST = .
—_— e L R
>
|
e . e N e e e o T
= L I s T e NG o
| s
= B e e e R e S
T e e R L S e e SRR s o £
L Total — e — NS T e
e 1 e 2 TRt N B e e St L eioe R LRl
a
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(H) Particulars of Dredger Service _ 5 g I b

; I
Nun:_lber of  Nameof Official ~ Motor or Propeélling Rank *Nature of Date Period . Dredging
Testimonials  Dredger No. Steam Power KW duties time

Froim . to Y"M D ¥ M D

Total

*Nature of duties—

(a) Keeping watch as greaser or equivalent in the engine or pump room.
(b) Keeping regular watch in the engine or pump room.
(c) Enginezr-in-charge of a watch in the engine and pump room.

(I) Declaration of Candidate

(To be signed in the presence of the Examiner)

Takz Notic2: Any pzrson who makes, progures to bz mads, or assists in making any false representation for the purpose of obtaining
for himself, or any other person, Certificate of Competency is for such offence liable to be punished for cheating under

Section 420 of the Indian Penal Code and also for knowingly giving false information to the public servant under section

182 of the Indian Penal Code.

[ do hareby declare that the particalars contained in divisions A,B,C,D.E,F.G and H of this form are correct and true to the best
of my knowledgs and belief; and that the papers enamerated in divisions G & E and sent with this form are true and genuine documents,
given and signed by the persons whose namzs appzar on them. I further declare that the statements in divison F. G & H contains a true
and correzt azcount of the whole of my services with exception.

And I make this declaration conscientiously believing the same to be trus. Signed in the presence of the Examiner of Engineers.

Signature of the applicant
Present Address

Place: ...ooiiniiii e e e R e e T S L L e e B S S e
Date oo md e M O e L e = e U e e i e e e
(J) Receipt of the application

Thz dzzlaration I” above was sign2d in my presanceand thefee of Rs... ..o oo oninnnn. vas raczived by me.
Examiner of Engineers
Mearcantile Marine Department
Porl ...osade s s Date

(K) Certificate of Examiner
Note: The Examinar should fll up division ‘K’ 2ad forward th2 application as so21 as possible to the Chief Examiner. I¥ the caadidate
passes, his previous certificate; iff anv, must be attached.
1. Personal description of the applicant —
(a) Height M. Cm. X
(b) Complexion
(c) personal mark peculiarities, il any
(d) Colour of
(i) Hair
(ii) Eyes

Date of Examination

2
3. Place of Examination

Pa

Sy

(a)

(b)

(c)

requ

(i

be req

“f cable.

Syilaba
1. Gea

(

1132
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4. Results— S ; s ¢ i i

(@) Wriften papers : ‘ :
B (b) Viva voce examination 3
— 5." In case of failed candidates—
= (a) Reason fot failure. .. .. AL MR o e SR e e R S e A Tt s e

(b) Details of serious weakness in particular L L e e
r BN O Pathe e it e M e ) R (DR s h ]
i 4 (¢) Further dredger service to be performed before appearing in the examination

I hereby certify that the particulars contained in Division ‘K’ are correct.

................................... weeeedheeieen ool Signature of Examiner
Date

7 =3 APPENDIX ‘D’
1 [See Rule 21 (i)
- ‘Syllabns for Dredge Driver Grade II Examination:

Viva. Voce Examination Marks 100
(a) Dredge Knowledge :

Development of dredging processes; Running of dredging machinery; Tracing and rectification of faults;
Reading of measuring guages Dredging pipelines; Electricai POWET circuits.,
(b) Motor knowledge :

Principal parts of machinery: Attention required by the various parts: starting and re
cating oils; Precautions against explosion; Air compressors and starting air vessels, Es

Operation of dredging pumps;

versing; overhauling of eagines; Fuel and Tubri-
timation of consumption.
4 (©) Steam knowledge

! Principal parts of machinery: Raising of steamn in boilers; Reading of guage
e f 3

glass; Treatment of boiler w ater; overhauling and setting
1 of engines; Evaporators and condensers; Precautions against explosion; Es

timates of consumption.
Candidates for motor certificate shall be required to have thorough knowied.

ge in (a) and (b) and candidates for steam certificate shall be
required to have thorough knowledge in (a) and (c).

Candidates for endorsement of certificate shall be examined in (b) or (¢) as applicable,

APPENDIX ‘E’ 7
[See Rule 21 )

Syllabus for Dredge Driver Grade I Examination

Viva Yoce Examination

“Marks 200
(a) Dredce knowledge

(i) Early dredgers: first hydraulic dredger; pipeline; dredger speeds: types of modern dredgers.
(ii) Cutterheads happer dredger; flow of dredged material,
(iii) Dredge pumps; operation and maintenance; emergency repairs.

(iv) Electrical Installation and Safety devices.

{b) Motor knowledge

(i) Construction, operation and maintenance of two stroke and four stroke engines
. and reversing arrangements; safety devices.
(i) Starting air vessels and mounting; air compressors and safety devices.
(i) Explosions in crank cases and starting air systems: fuel and lubricating oils:
(c) - Steam knowledge ;

(i) Operation and maintenance of reciprocating steam engines ; valve sctting; lubrication,

. (ii) Boilers; mountings; gauge glasses; treatment of boiler water; blowing down boilers.
- (iii) Pump engines; auxiliary engines; evaporators; condensers; feed water filters

Candidates for motor certificate shall be required to have thorough knowlcdge i

be required to have thorough knowledge in (2) and (¢). Candidztes for endorsement
cible.

(naturally aspirated and supercharged); starting

flash point - bunkering.

and heaters,

n(2)and (b) 2ad candidates for stbrm certificate shall
of certificate sh2ll be examined in(b) or (c) as appli-

APPENDIX ‘'
[Sce Rule 1 (3)]

Syilabas for Dredge Eagineer Grade II Examination Time 5 Hours Marks 100
I. Genzrgl Engincering Scniece

(1) PFundamental units; density and specific gravity ; parallelogram of forces; trinngle
coatre of gravity; steam and strain; friction work.
1132 GI/82—4

offorce; moments and levers: par el forces;
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(b) Equilibrium of fixating bodies; variation fluid pressure with depth; total pressuré on immersed surfades; centre of pressure .-

_ flow of liquid through pipes; flow through oafire; coefficients of velocity ; conraction of area and discharge. - ESRa g
(©- ‘I_’emparaturc sciles; expansion due to temperature change; specific heit; heat transfer; Boyle’s and Charle’s laws; combus-

tion of fuels; minimum air required ; calorific y2lue; priaciples of refrigeration.

2. Dredge knowl_edae

()
(b)
(c)

26

———-

.

-

Time 5 Hours, Marks 100

Structural members of dredger; nime of virious p irts; witertight bulkhead; stern tube; rudder; bilge and ballast system.

M thods for preveating cozrosion; lostl stiffening periodic inspections and surveys Of dredgers hopper barged & equipments
Pip:lines anchorsana cbles; dred ging “nchors and spads; d :vitzl derricks; safety equipment; drydocking routines; emergenc;r
repairs; repair lists. : : ‘

M .intenance of dredging equipment; dredge pumps; cantrzl equipmeats: dredgehieds; dredging tubes: dredging hoses; gimb=1
rings; sgction and delivery pipes and valves; cutter shafts 2nd ladders. ;

Floxting aad shore piplines; floters: bull sockets; flexible hoses; frame po1tooa.”

Tagory of caatrifugil pumps; chricteristics of dradge pumps; jet pumps in dredging; monometers.

Blectric power and auxillary mrchinery. ;

(d)

(=)
()
(=)

3. Motor knowledge ; Time 3 Hours, Marks 100 :
(1) Pinziples of working, coastruction, operition and minten2nce of teyd stroke 2ad four/intern:] combusion cngines.
(b): Superchirged and niturally aspirated enginas; sticting 211 reversing arrangsments; safety devices.
(c) Construction; operztion and maintenance of 2ir compressess; starting air vessels and mountings.
(d) Puel lubricating oil and water consumption; explosions in crank cises 2nd starting air systems. .
‘(¢) Precautionsagrinstfircand explosionsdus to oil vipaurorgis: flush point; diagsrof oilleik 182 preciutions while buakering.

4. Steam knowledge Time 3 Hours,
(a) Coastruction fe:tures of steim engines and boilers; operition and mrintenance; principles of steam turbines.
(b) Valve geir ia reciprocating eagine; effects of altering sstting lubricating system.
(c) Various types of boilers; boiler mountingal grug: glasses; boiler wter testing 2ad treitment; blowing down boilers:
"(d) Raising steam; forced draught; coal 2nd oil burning; prevention of smoke.
(¢) Auxiliary ste?m cr:ginc§; evaporators; food water heters and filters; condensors.

Mazarks 100

5. Viva Voce . Marks 100
Theex2minztions willbz based upon pricticil kiowledge subjects of the examination, duties of and enginser keeping witch in engine
room and pump room of @ dredger and knowledge of the appropriite statutory provisions. : : e

Scope of Examination
Candid~tes for fullexamination, mgtor or steim, shallbe required to apperr in written papers 1, Ceneral Engincering Science (if no t
exempied under rule22)and 2 Dredge knowledge.  Candid tes far motor eximiinsition or motor endorsement shall be required to appear
in written paper 3. Motor kaowledge, and candidates for steam cxamintion or steam endorsement shall be required to 2ppezr in written
piper 4,stexm kKaowledge.  Allcandidates shall ba required to apper for the 2ppropriate Vivo Voce Examination (5).

APPENDIX ‘G’
[See rule 21 (4)]
Syllabus for Dredge Enginesr Gr:de I Examin~tion ;

|. Machine Drawing Tine 6 Hours. Marks 100

(2) Reading and interpretation of blue prints.
(b) Productiion of working drawings of machine and engin:s pirts.* ’
(c) Thorough knowledge of Code of Practice of G mert! Enginesring Drawing published by the Indias Stindards Inititution.

2. Electricity Time 3 Hours, Marks 100

( Uaiti =Amor-g, Ohm and Volt; Ohm’s law; Series e nd paraliel circuits: Curreat distribution io simple circuits; power and
easrgy; Relationship between heat, mechanicaland clectrical units; Resistance—Effect of leng th, area. material and tempera-
tuse, Specific resistance; Types of insulation; Application to Steering gears, resistance pyremeters, elc.

»

i
A
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-

(b)
(c)

Pd)
(=1

(z)

(h)
(i)

P:imary and Secondary Calls, Construction and principle M2int¢nance; Charging : Efficiency.

Simpole Magoetic theory ; Magnetic field ; lines of force; Field strength; field intensity; Magnetic fields due te current in straight
coaductdss, loops, coils and selenoids Relative directions of current and field: Effect of i~on Flux density; Total fiux: Reluc-
tance; Permeability; Typical B/H and U/B curves. 3

Fa-aday'sand Len’s laws, Magnitude and direction of induced c.m.f. Force produced cna current cartying cenductor.
Tzrms uszd in electronic circuits; The-aionic commission; Conduction in vacuum, gases. insulators, semi-cond uctors and con-
ductors; Rectification. ¥
Simoilal wave: Frequeacy; r.m.s.and average values of alternating current; Vectorrepresentation: Phase different: a.c.
cicuait; [adustor: Inductance and its effects on circuits; Relationship between resistznce, resciznce and impedance; POWer
factor. :

Priaciplesand functions ofa.c.aad d.c. indicating instruments of moving-coil, moving-iron and dynamometer types: shunt
and series resistance to increase range; Current transfromer; Potestiz! transformer ; Rectifiess and trancdycers.

Distribution systems for a.c. and d.c. -installation: use of fuses. circuit-breakers and ezith Iz mps.

Protection of a.c. generato’s, Synchronising and paraliei running; Starter for s.c. meters, speed and torfue; 7 ecd contrel,

(j) Prot:ction of d.c. geas ators, Self-excition, Load characteristics, Voliage control, Paralle! operaticn: Steriers for doc. motc e

Spzed and torgue: Load Characteristics ard speed cortrol.

45. Steam

{a)
(b}
{c}

(d)
(e)
(f

{2)

Viva

. The
tions oa t
the dred
parts,
Ak

6.

Latter of”

Name ¢
Rotaticn
Examinat
Grade. .

Aul
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ige knowledge ' > '[imeSHours, Marks 100

(a} Mate:ial used in dredge: construction; typcs of dredgers; structural stncngth metheds of welding; mspecl.on and testirg
of welds.

~ (b) Assignment of'loaa' line; stability requirements; sub-division of hull, fire protection; damagc conticl.

{c) She2ar torces and bcndmg moOments; stresses produced by shear and bending.

(d) Stebility and trim when drydocking or grounding; efiects of bilging 2nd flodding ¢f compariments.

(¢) D:edging contracts; rates; bidding; clauses in 2 contract of dredging; dredge owners liabilitics and respensibilities; project
formulation and executicn; budget centrol. ; 5

(M) 'Dredging in underwa ter construction; output, power aud efficiency: Prine mover; econcmics of diedgirg.

“&;) Recaat development in hydraulic dredging; reclaimation dredging instrumeniation; specification; investistticn mansge-

ment; personnel. .

4. Mato: knowledge Time 3 hours, Marks 100

(3) Ths principles uadsiiying the warking of interne! combustion engines; The diffeiences between various types of engines;

, Constructional detzils of interne] combustion engines in general use.

(b) The nature an. properties of the fuel and lubricoting oils generally used ininterne] combustion engines: The Svpp’y ©f
wir and fuels to cylinders of engines of differunt types; Constiuctionz! detils and working of air compresso:s.

yv{  (¢) The metheds of constructing inte.nal combustion engines; The precestors to which the seve'al perts 2re submitted or
which are inzidenial o their manufacture, and the metheds employed in fitting the machinery on bo®id dredgers.

{d) Stacting and reversing @rrangements and the various operztions connected iherewith.

(z) The attention required for the ope-ation and maintenance of the various parts of mach:ne:y, The use and me nagcm- ni
of valves, pipes, connections and safety devices employed.

() Enums:ation and ddcription cf defects arising from working of machinery and remedy for such detect:.

{z) Const-uctional details and manzgement of auxiliey stezam beilers, their fittings and mountings, with speciai 1efeiences to
water-zuages and safety valves; Constructional details and management of auxilliary ml‘chlncr y Draught, cembusticn equip-
ment and oil fuel equipment. = :

5. Steam knowledge Time 3 hours, Maiks 100

{a) The mathods of constucting steam engines turbines and boilers; The processes fo which the several parts are sublected ; and
employed in fitting the machinery on boaid dredgers.

{b) Th2 vacious typ~s of p-opeliing and dredging machinery; The functions of each ]mportant part and the attenticn 1equiied
by the different parts of the machinery on boasd dredgers.

“ (c} The mathods of testing and aliering the sstiing of the stsam admission and exhaust velves of auvilliery mechinery and
the effect produced in the working of the engine by definite 2lie:2tions in the setting of the vaives.

td) The constructicn details zad working of evaporators, feed water he2ters and feed water filters.

{¢) Boilers of various modera designs; Their construction and manner of attachment of diedger -

{f) Th> use and management of boiler fittings and mounting with special reference to water-guages and Safety velves; Piccou
tions nacsssary whenraising steamand ope ating step valves with particu'ar reference to the dangerarising from watc.—hn.mmm
action,

{2) Constructional details, operation and maintenance of instzllations generzll§ emploved for assisting draught, su rexl-c:-t'r,g
steam and b.: niag fuel.

6. Viva Voce Marks 100°

. The viva voce examination will be largely based upoa the precticz i knowledge subjects of the examinationand will include ques-
tions on the minagemsnt of machinery and boilers, electrical machinery, prevention of firc and methods of fighting fires, the dutics of
the dred ze eagineer, the work to be done to main engines boilersand zuxilliniy machinery and the peticdical examination of the work ing
parts.
A knowledge of the appropriate slatutory provisions is 2lso required.

Scope of Examination

| " Canlidatesfor fullexamiaation, motor or steam, shall be required to appedr in paper 1, Machine Drawing, 2s wellas written papeis
2, Eizetricity and 3, D-adze knowledge. Candidates for motor examination or motcr endorsement shall be require:l toappeﬂrir writien
papz: 4, Motor knowledee and candidates for Steam examination or Steam endorsement shall be required to apresr in wiiter pe per
5. Steam knowledge. All the candidates shall be required to appear for the appropiiate Viva Voce Examination (6.

£
APPENDIX ‘H’
1]
? [See Rule 24(1)]
K Letter of “Authority Dredge Certificate Letter of Authority for delivery of a Dredger Certificate of Competency to an appli-
| 3 cant who has passed the Examination.
[ T R S W e oS PO i i
MNume of ‘the: applicant . fimmmnr, | -0 Ballistaieiaiianplant s ot ne Lo s s e S
! Rotalieny M0 ..ol o et e ST e ) e e e S Grade. . - - o0 o
Exasision . Passed vx 0 T oStoe o Height - ol e P s T . Syt Complexion.......
BT A e SR R e e e | L ey T R E i O e S B ..o
O R e i e i A SRS St
Authority given to the above candidate to Sigmatwectapplicant. - .o oo CmmRtoe 0
3
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OOL  cierts apoH £ o T 3z, [k aeas X
obtain his certificate -of :competency from  the Please deliver to the above named person on his complying with the “requi
Mercantile Marine Department....... ... ... ... the Certificate of Competency forwarded to you by the Chief Examiner.’
i ok , ¥ TR ‘ Signature of the®. .. . .. .| Reatige et 0 b
~ Examiner L '
Poet 2o rmavaEnw SR S R e | T thei ot e day of - ..: . onn e
Dale. s iy e e e Examiner - The Principal Oﬂ‘iccr,n'Survcyor-incharge Mercantile. Marine
Department,
.......... : SEAL &
APPENDIX ‘T’
[See Rule 37(1))
SEAL APPLICATION FOR CERTIFIED COPY OF THE CERTIFICATE e
Issued bcy'ft}w Government OF A DREDGE DIVER OR ENGINEER {No. of Former Cartiﬁcal:i
ndia =

of charge. When the divisions (A),(B) and (C) have been filled in according
to the printed heading, the form is to be returned to the Principal Officer I Tt
from whom it is received. If the information given is satisfactory the Certi- | Grade of Former Certificate |
ficate will be sent to the Mercantile Marine office named by the Applicantin * e *
Division (D) below. No remuneration or gratuity whatever, either directly

or indirectly, can be received by any Officer or Servant of the Government

except the fees ordered to be charged which should be paid to the Principal

Officer. Any Officer or Servant of the Government accepting any present

or gratuity, is liable to summary dismissal.

. A AR
N.B. :—This form can be obtained at any Mercantile Marine Office, free ‘ ok "
|

(A)
NAME, ETC., OF APPLICANT
Name . 5 Address
1 2
Date of birth ' Place of birth
3 : 4
(B)
PARTICULARS OF LAST SERVICE
Name of last dredger = Port of régistry of last Designation Des'éription of last employment o
dredger and official No. - S
Location of Service com- Service ended
dredger menced
5 6 7 8 9 -

SOME OTHER DREDGERS IN WHICH APPLICANT HAS SERVED BEFORE AND !
AFTER OBTAINING THE CERTIFICATE LOST ;

Name of Dredger Port of Registry & Official No. Designation on board Service =
: - Commenced Ended .
T e e e *7@‘-'———'—*————__*_“___ s
. 11 , 12 i3 14 15

No

beel

Dat
the

The
Date

To
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DECLARATION TO BE MADE BY APPLICANT BEFORE A PRINCIPAL OFFICER

CAUTION :—Any person who 'makes or procures to be made, or assists in making any false rcprescniation for ‘the purpose of ob-
taining for himself or for any other person a Certificate of Competzncy render himself liable to heavy penalties under rules

32 and 36. ¢ A
! (o SR s s i SR S el gl e et e SR e B S ] A S T L o LN
do hereby declare,
(1) That my certificate was a Certificate of Competency as Drédger......................:.Gradc ...................... and
it was numbered............... Mg oA e P e A B Bt i R e A
(2) The said Certificate was destroyed B e s e S R

[ RN g ek e 19 before me.

Principal Officer.
Mercantile Marine Department,

................ District.
*Here statc?ﬂc place, date, occasion ahd cause of the loss of the Certificate. SRR B, &
: (D)
DESTINATION OF CERTIFICATE
(To be filled up by applicant) .
[ wish the certified copy of Certificate to bé issued at the Port of .. ... . R A e e
Applicant’s Signature
i : (E)
ENDORSEMENT BY THE PRINCIPAL OFFICER

P o e T S e e : .

Forwarded to the Chief Examiner. Directorate General of Shipping, Bombay. A fee of ‘Rs...... ...\ c0ooooeee e has
been charged. :
DRt ... . oo o s SR Principal Officer,
he . oo vsennn A : Mercantile Marine Department,

.................... District.
(F)

DIRECTION BY THE CHIEF EXAMINER, DIRECTORATE GENERAL OF SHIPPING. BOMBAY
The Certificate is enclosed.
Dated, Bombay,the. . ... .ooo s iun S T e e BN O e s v s s < n s s 19

To
The Principal Officer,
Mercantile Marine Department.
.................. District.
Chief Examiner
(G)
PRINCIPAL OFFICER'S NOTE OF ISSUE OF CERTIFICATE

Mercantile Marine Department.
P R S e District.

[No. SW/5-MSR(1}/81-MA]
A. BHATNAGAR, Under Secy.

PRINTED BY THE MANAGER, GOVT. OF INDIA PRESS, RING ROAD, NEW DELHI-1100064
AND PUBLMHED RY THE CONTROLLER OF PURLICATIONS, DELEI-110054, 1583
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(for Ministries/Departments only) Not applicable
(i) WhuhatheﬁmﬁAdeyCmmﬁmMsbemmnsﬁhﬂdmpwmcgmdeﬁnm'imﬂbymeDmmof

Official Language?
(ii) If so, the date of its constitution.

(iii) Dates of its meetings held during the last one year.

(1) In the quarter of January to March ‘\

(2) In the quarter of April to June

>‘ Not applicable

(3) In the quarter of July to September

(4) In the quarter of October to December

(iv) If the meetings of the Committee are not being held regularly, give details of the steps taken in this regard to convenc
the meetings regularly in future.
Not applicable

W) Have the decisions of the Central Hindi Committee been discussed in the meetings of this Committee for compliance?
If so, give details of the action taken on these decisions
(Please attach a separate sheet)
Not applicable

(vi) Other decisions taken in the meeting of Hindi Advisory Committee and the action taken thereon(Please attach separate
sheet)

Not applicable

(vii)  If the Hindi Advisory Committee has not been constituted/reconstituted, give the reasons thereof.
Not applicable

LRREE LT

* Ref: Department of Official Language O.M.No.11/20015/92-0.L.(A-2) dated the 10™ June, 1992




